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(1) The Andaman and Nicobar Isiands(Municipal) Requlatiuon -~ 1994.

8d/-
(Abdul Waseem)
Assigtant Secretary(law).

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS -
(Legislative Department)

New Delhi, the dated 23rd May, 1994/Jyaistha
2. 1916/(Saka) s

THE ANDAMAN AND NICOBAR ISLANDS (MUNICIPAL)
AEGULATION, 1984

No. 5 of 1994

Promulgated by the President in the Porty-fifth
Year of the Republic of India

A Regulation to provide for the constitution
of Municipalitieas in the Andaman And Nicobar
Islands and to define and regulate their power
and functions and to repeal the Andaman and

Nicobar Island:s (Administration) Regulation,
1979.

in exercise of the powers conferred Ly
article 240 of the Constitution, the President is
pleased to promulgate the tfollowing Regulation *
made by him:-~

T o s o A



£
i1
k
.
g

THE ANDAMAN AND NICOBAR EXTRA

Definitions. 2. In this Regulation,

FRELIMINARY

1. (1) This Regulation be called. the

Andamans &  Nicobar Islands (Municipal)
Regqulation, 1994.

(2) It extends= to ths whole of the
territory of the Andaman and Nicobar Islands.
R

(3) It shall come into fQrce at once.

scmething repugnant in the subject or context-
{

(1) "Administrator" ! the ' Lieutenant
Governor of the Andaman - and Nicobar Islands

appointed by the President under article 239 of
‘the constitution; P

4

(2) "building" means a House, hut shed or
other roofed structure, for wqptaoeyer purpcse,
and of whatscever material constructed, and every
part thereof, and includes a wall and a well, but
does not include a tent or other such portable
and merely temporary shelter; and "part of
building” includes any wall, under—ground rocm or
passage, verandah, fixed .iplatform, plinth
staircase, or door-steps attached to, or within
the compound of, an existing building or
constructed cn ground which is {to be the site or
compound of a projected buildirg:

(3) "bye-law” means a &ye—law pade at a
special meeting of a municipal?ty in exercise of
a power conferred by this Regulation;

(4) “casual vacancy" '‘jmeans a  vacancy
occuring otherwise than by fflux of time in the
office of a member of the Muticipality or any
other elective office and casual election means
an election hsld to fill a casual vacancy;

(5) "Deouty Commissioner’! means the Deputy
Conmissioner of the Andaman and Nicobar Islands
and " includes any other officer specifically
appointed by the Administrator ito perfarm all or
any of the functions of the Deputy Commissioner
under this Regulation in | relation to a
Municipality: ;

(6) ‘district" means ithe district. of
Andaman and Nicobar Islands;

P R
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(7) "District Judge" means . the District
Qudge of the Andaman and Nicobar Islands;

(B) "drain" includes a sewer, pipe, ditch, .

channel or any other device for carring off
sullage, sewage, polluted water, rain water or
st_xb—soil water together with pail—-depots, . trape,
sinks, cisterns, flush-tanks and other fittings
appertaining thereto;

(9) “"Eloction Commission" means the
Election Commi@sion of the Union territory
referred to in section 32;

(10) "Election Commissioner" means the
Election Commiasioner of the Unien territory
referred to in 3ection 32;

_ (11) ‘"explosive' has the meaning given to
in clause (1) of section 4 of the Explosives Act.

. 1884 ;

(12) "“factory" means a factory as defined
in the Factories Act, 1948;

-

(13) "fifth" includes sewage, dung, dirt,
gwill, putrid and puterfying substances and all
offensive matter: :

1 (14) "Guvernment' means the Government of
Union territory of the Andaman and Nicobar
Islands;

(AD) “Jjoint Committee' means a ‘Joint
Committee cons:ituted under section 19;

(16) 'infectious or contagious diseame"
includes cholera, leprosy enteric fever, small
pox, tuberculosis, diphtheria, plague, influanza
and any other epidemic, endemic or infectious
disease which the Administrator may, by
notification, declare to be an infectious or
contagious disease for the purposes of this
Regulation;

(17) ' inhabitant" in relation to _a
municipal area means &any person ordinarily
residing or carring on business, Or owing or
occupying immovable property herein, and, in case
of any dispute, means any person declared by the
Deputy Commissiicner to be an inhabitant;

(18) "land" includes land which ‘is  Dbeing
build upon or is build upon or covered with water
penefits to wrive out of land, things attached

4 of
1884,

63 of
1948.
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to the earth, or pernnnently-fasacentjio anything

. attached to the earth and drives: created by law

or any street;

. _(19) "layout" means a layout formed by an
individual or body of persons, whether
incorporated or not.: [ 1

(20) “licenced plumber",. "licenced
surveyor”, ‘"licenced architect”,’ "licenced
engineer" and “licenoed structural designer”
respectively means a person lic%Pced by the
Municipality as plumber surveyor,  architect,
engineer or structural designer;iunder this
Requlation; {

a

(21) "lodging house" includes a collection
of buildings or a building or part of a building
used for the acccamodation of travellers:

(22) "majorr road" means any surfaced, that
is to say metalled and motorable . public street
not constructed by or on behalf of a municipality
out of the municipal fund, which may be declared
by the Administrator to be maintainable by the
Andaman Public Vorks Department;

I

(23) ‘"market" includes any place where
persons assemble : for the sale of, or for the
purpose of expoging for sale, livestock, food for
live-stock, meat, fish, fruit, vegetables,
flowers, animals intended for human food or any
other articles of human food whatsoever, with or
without the consent of the owner of such places,
notwithstanding that there may Dbe no .common
regulation of the concouwrse of buyers and sellers
and whether or not any control is exercised over
the business of or the persons freguenting the
market by the owner of the pla®e, or any other
person ;

£

(24) “member" means ‘a member of a
Municipality; !

(25) ‘“municipal area'; means any area
declared under section 3 to be a municipal area;

(26) "“"notification" meins a notification
published in the Official Gazette;

(27) ‘'nuisance" includes any act, omission,
place or thing, which causes or is likely to
cause injury, danger., anncysnce, or offence to
the sense of eight. sme)l or hearing or
disturbance to rest or sleen of which is to may
be dangerous to life or injirious to health or

property; 5

- .

N~
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B0 of
1934,

(28) "occupier” includes an owner in actual
eccupation of his own land or building and any
person for the time being paying or liable to pay
to the owner of any land or building the rent (s o
any portion of the rent payable in respect
thereof ; and in Chapter VII includes a hotel
keeper, a lodging house and any owner whose
premises are let to more than one tenant;

(29) "offensice matter" includes animals
carcasses, dung, dirt, and putrid or putrefying
subhstances other than sewage:

(30) "officer" in relation to a
Municipality means a person holding an office
created or coatinued by or under this Regulation,

but does not include a member as such;

(31) ")Xficial Gazette'" means the Andaman
and Nicobar lslands Gazette;

(32) "owner'" includes the person for the
time being holding the licence. permit or grant
under the Andaman and Nicobar Islands(land
Tenure) Regulation, 1926 in respect of any land
also the person for the time being receiving the
rent of any land or building, whether on his own
account or as agent or trustee for any person or
society or for any religious charitable purpose
or who would so receive the same if the land or
building were let to a tenant;

{33) "petroleum’” means petroleum as defined
in clause (a) of section 2 of the petroleum Act,
1934;

(34) "population” means the population as
ascertained at the last preceding census of which
the relevant figures have been published;

(395) ‘premisses’ includes nessuages,
buildings and lands to any tenure whether open or
enclosed, whether built upon or not and whether
public or private;

(36) "prescribed" means prescribed by rulee
made under this Regulation; 4

(37) “private street" means any street road
gquare court alley, passage or riding path, which
is not a public street but does not include a
path way made by the owner of the premises on his
own land to secure access to or the convenient
use of such jremises;
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(38) "Public Health Officer” means the
Fublic Health Officer of the, Municipality
appointed under section 24; ;

(39) ‘“public place” means g place in a "
municipal area not being private pﬁoperty, which
i3 open to the use or enjoyment of the public;

(40) "public street" means any street in a
municipal area which —
(i) has, with the consant‘ express or
implied,of the owner of the site  thereof, been
levelled, paved. metalled, channelled, sewered or

repaired out of municipal or other public funds,
ox‘ 1

(11) under the provisions of this Regulation
becomes, or is declared by the Mun1c1pu11ty to
be, a public street;

(41) “rateable value" means'the value of
any building or land fixed in accordance with the
provisions of this Requlation and’the rules for
the purpose of cssessment to prope:rty tax;

a (42) "rubbish" includes dust, ashes, hroken

~ bricks, mortar. broken glass, garden or stabler
refuse and refuse of any kind uwh:ch iz not
offensive matter or sewage;

{43) "rule" means a rule maﬁe in exercise
of a power conferred by this Regulation;

(44) "servant" in rel&t:on to a
Municipality means any person 1nk the pay and
service of the Municipality:

(45) ‘“sewage' means night soil and other
contents of latrines, urinals, - casspools or
drains and polluted water from sinks., bathrooms,
gtables, cattlesheds and other like places and
includes trade effluents and discharges from
manufactories of all kinds: i

(46) '"sewer" means a closed conduit for
carring of sewage, offensive matter, polluted
water, waste water or sub-soil water;

(47) “street" means any road, bridger
foot-way lane. square alley or  passage in a
municipal area along which the public or any
portion of the public has a right to pass and
includes, the drains, gutters on either side, and
the land uptoc the defined boundnry of any
abutting property, notwithstanding the projection
over such land of any verandah or other
superstructure:
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Declara-
tion of
municipal
areas.

(48) "street alignment’ means a line
dividing the land comprised and forming part of a
street from and adjoining land;

(49) "sub-committee" means a sub—committee
established under section 18;

(50) "tax" includes rate, fee or cess

levied or imposed by a Municipality under any of
the provisions of this Regulation;

(51) “trade effluent” means any liquid
either with or without particles of matter in
suspension therein which is wholly or in part
produced in the course of any trade or industry
carried on at the trade premises and in relation
to any trade premises means any such liquid as
aforesaid which is so produced in the course of
any trade or inquiry carried on at those
premizes, but does not include domestic sewage;

(52) 'trade premises' meanz any premises
used for intended to be used for carring on any
trade or industry:

(53) "trade refuse' means the refuse of any
trade or industry;

(54) "iUnion territory” means the Union
territory of the Andaman and Nicobar Islands;

(55) '"Vehicle' includes a bicycle, tricycle
and motor car and every other wheeled conveyance
which is used or is capable of bqing used on a
public street; and
(56) "“"water works' includes all Ilakes,
tanks, streams, cisterns, eprings, pumps, wells,
reservoirs, agueducts, cuts, sluices, mains,
pipes, culverts, engines, hydrants, stand-
pipes, conduits, and all machinery, lands,
buildings, bridges and a things for suppling or
used for supplying water.

CHAPTER 1I
MUNIC1PAL AREAS

3. (1) Subject to the provisions contained in

,sub-section (2) the Administrator may, by

notification, declare any area within the
district to bs a municipal area, and may, by like
notification, extend contract or otherwise alter
the limits of any municipal area, or may declgre
that any suca area shall, form a date specified
‘by him, cease to be a municipal area:
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_ {
Provided that no such notification shall be

issued unless, —- i
i

4

(1) a draft of the proposed} notificati
together with a notice specifying tie date c:?:ﬁ?'
which ‘that  draft and the. objections. and
Buggestions of the persons likely fto be affected
thereby, will be taken into consideration by the
Administrator has been previously published and
posted at the office of the Deputy Commissioner
and one or more conspicucus placdes within- or
adjecent to the area concerned; and

(ii) the cbjections and suggestions of the

» Persons likely to be . affected by ' the proposed

notification received in writing within the date

80 specified, have been taken into . consideration

by the Administrator and have beeq found by him
to be insufficient or invalid. 1

ik

(2) No notification under sub-section (1) f
shall be issued in respect of — ..

(a) any place which has been declared by the
Central Government under secti 3 of the®
Cantonments Act, 1924 to be a Cantpnment for the
purposes of that Act, or 3

i

(b) any area not having an average
population ‘of five hundred inhabitants to a
square mile calculated in accordance with the
latest official census: - f‘

1

Provided that the Administrator may, having
regard to the population of the area, the density
of the population therein, the revenue generated
for local administration, the percentage of
employment in non-agricultural activities, the
economic importance, or such other factors as he
may deem fit, apecify, by notification, any such
municipal area as an area for ;establishing a
Nagar Panchayal. or Municipal Council, as the case 2
may. be. ‘f

4. When, »y reason of a notification under FRffact of
gection 3 the limits of a munitipal area are including
extended to include therein any other area, such other area
other area, shall thereby become subject to this in Municipal
Regulation and all notifications, rules, bye- area. _
laws, orders, directions, issued or made
there under and inforce throughout the municipal
area, save in so far as the Administrator may
otherwise, by notification direct.

¥
'}

£l
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5.(1) When, by reason of a notification under Effect of
section 3 the limits of a municipal area are excluding
contracted to exclude there from any area forming area from
part thereof, if the area so excluded <-is municipal
immediately placed under the control of scme area.
other local authority such portion of the
Municipal Fund and property vesting in the
Municipality and such portion of the liablities
of the Municipality as the Administrator may
direct. shall be tranafered to that other local
authority, or, if the area so excluded is not
immediately placed under the control of any other
local authority such portion of the Municipal
Fund and property vesting in the Municipality
shall vest in the Government, and such portion of
the liablitiss of the Municipaiities shall be
transfered by the Government, as the )
Administrator may direct.

(2) When. by reason of a notification under
section 3 any municipal area ceases to be a
municipal area then, if the area comprised
therein is immediately placed under the control
of some other local authority, the Municipal Fund
and property vesting in the Municipality shall
vest in, and the liabilities of the Municipality
shall be transferred to, such other local
authority, or, if the area is not immediately
placed under the control of another local
authority, such fund and property shall vest in
the Government and the liabilities of the
Municipalities ehall be transferred to the

* Government..

6. MAll property vested in the Government Application
under section 5, shall be applied under the of property
orders of the Administrator in the first place to vested in
diecharging the 1liablities imposed oOn the Government.
Government under that section and in the second .
place for the promotion of the safety health,
welfare or convenience of the inhabitants of the
area which has ceased to be, or as the case may
be, to be the part, of the municipal area.

CHAPTER 11l
MUNICIPAL AUTHORITIES, OFFICERS AND SERVANIS .

7. The Adm:nistrator shall by motification in Conetit:.ut_ion
the Official Gazette, constitute for- every o; ?ﬁunnc:pu-—
municipal area a Municipality. lities.

Hi Every Municipality constituted under Municipality
section 7 shell be a body corporate having to be a body
perpetual succession and a common geal and qht?ll. corporate.
subject to such restrictions and conditions
imposed by or under this Regulation or under any
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other for the ;ima.being in force anﬁ shall have
power to acquire. hold, administer and transfer
property both movable and immovable and to enter

into contract and shall by the said name Bue or
.to be sued. {

9.(1) Save as provided in sub-section .(2),
all seats in a Municipality shall be filled by
persons chosen by direct election from the
territorial constituencies in the municipal area
and for this purpoee each municipal area shall be
divided by tle Election Comnission . into
territorial constituencies tc be known as ‘Wards'
in such manner that the ratio ;between the
population of sach ward and the nuaber of seats
allotted to it shall, so far as practicable. Dbe
the same throughout the municipal area:

Provided that the total number of such
members shall not be less than ten and not more
than twenty five ;

(2) The following persons shall be
represented in a Municipality. namely :—

(a) not more than three persons who are not
less than 25 years of age and who have special

knowledge or experience in municipal

d
Administration to0 be nominated by the
Administrator : ‘ \
b
Provided tnat the persons nominated under
this clause shall not have the right to vote in
the meetings of the Municipality i - ‘
(b) the member of the House of the pecple
representing the constituency wnich ccoamprises
wholly or partly, the municipal area.

(3) Seats =hall be reserved f(_!:r the Scheduled
Tribes, the number of such seats heing determined
by the adminisirator, by order to be published in
the Official Gazette and the numper of seats =0
reserved shall bear, as nearly ais may be, the
same proportion to the total numper of seats to
be tilled by direct election in that Municipality
as' the population of Schedules, Tribes in the
municipal area bears to the total population of
that area and such seats shall be allotted by
rotation to different wards in the Municipality.
? (4) Seats shall be reserved: for ' women
belonging the Scheduled 1ribes anongst the seats
reserved for the Scheduled Tribes, the number of
such seats bemng determined by the Administrator,
by order to bo published in the Official Gazette
which shall not be less than oae—third  of the
total number of seats reserved for the Schedule
Tribes. b

Composition
of Municipa-
lities.

/
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Duration
of Muni-

cipality.

(5) Seats shall be reserved for women, the
number of such seats being determined by the
Administrator by order published in the Official
Gazette, which shall be not lese than one-third
of the total number of seats and such seats shall
be allotted by rotation to different wards in
such manner in this Administrator may, by order,

published in the Official Gazette, direct in this
behailf .

10.(1) Every Municipality, unleas sooner
dissolved, under any law for the time being in
force, shall continue for five years, from the

date appointed for ite first meetig and no
longer. :

(2) Notwithstanding any thing contained in
sub-section (1), the elected and nominated
members of the Board functioning immediately
before the coming into force of this
Requiation shall continue to be members till the
expiration of the term prescribed under section 9
or the Andaman and Nicobar Islands(Municipal
Boards) Regulation, 1957 as it stood before its
repeal .

(3) An election to constitute a Municipality
shall be completed, —

(a) before the expiry of its duration
specified in sub-section(l):

(b) before the expiration of a period of s&ix
monthe from the date of its dissolution.

Provided that where the reminder of the
period for which the dissolved Municipality would
have continued, is lesa than six months, it shall
not be necessary to hold any election under this
sub-section for constituting the Municipality for
such period,

{4) A Municipality constituted upon the
dissolution of a Municipality Dbefore the
expiration of its duration shall continue only
for the remander of the period for which the
dissolved Municipality would have continued under
sub-section(1l) had it not been so dissolved.

Hesignation 11.(1) A member may resign his membership, in

of mem-—
bers.

writing,. unier his hand addressed to t_:he
Chairpergon and a seat shall become vacant on its
acceptance by him.

(4) A person nominated by the Administrator
under clause (a) of sub—pection (2) of section 9
may resign in writing under his hand addressed to
the Administrator, through the Chairperson, and
he shall cease to represent in the Municipality
on the acceptance of his resignation by the
Adminisatrator.
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(3) It for a period of sixty days a member or
a. person nominated by the Administrator under
clause (a) of sub-section (2) of section 9, is
‘without permission of the Municipality  absent -

from all meetings thereof the Municipality may

declars hie seat vacant.
{

. Provided that in computing the said period of
sixty days no account shall be taken of any

period during which the Municipality ‘is adjourned
- for more than four consecutive days: ,

2

i
Provided further that he shall 'be eligible
for re-election, if othervise qualif:’ed.

(4) If a member beccmes subject to any of the
disgualifications mentioned in sub-section (1) or
sub-section (2) of sectiocn 12, hls‘ geat shall

thereupon become vacant. }

Disqualifi— 12.(1) A person shall be quymhfled for
cation

member-—
ship.

, being  chosen as,and for being,a: member of
Municipality or to be nommatt}:d by the
Administrator under clause (a) of suo-sectlon {2)
of section 9,— _

1
(a) if he holds any office or profit under
the Government of India or the Goverament of any

:State or Union Territory in the First Schedule to
the Constitution other then an offics declared by
Parliament or the Legislature of that State or
that Union Territory by law, not to  disqualified
ite holdeers ; {

(b) if he 1is of unscund mind and stands so
declared by a competent court; i

(c) if he 12 and discharged insolvent;

I
(d) if he is not a citizen of /India,or has
voluntarily acquired the citizenship of a faregin
State,or is under any . acknowiedgement of
allegiance or adherence to a foreign State:

{e) if nhe has being convicted hy a criminal
oourt for — ‘

(i) an offence punishable under the Protection
of Civil Rights Act.1995 unless a periocd of six
years has elased from the daje of such

¢+ conviction ; 3

i

Provided tnat a disqualification under this
clause shall not, in the case of a derson who on
the date of the conviction iz a member, take
effect until three months have elapded from - that
date or,if within that period An appeal ar

i

e,
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application for revision is brought in respect of
’g.ho _convict.ion until that appeal or application
i8 disposed of by the court;

(i1) any other offence and sentenced to
imprisonment for a term exceeding Bix
months,unless a period of one year has elapased
gince the expiery of this sentence;

(f)- if he has directly or indirectly any share
or interest in any work done for the Municipality
or in any contract or employment, with., by, or on
behalf of, the Municipality:

Provided that no person shall be deemed. . to
have a share or interest in any such wark,
contract or employment by reason only of hie~

(i) having a share in any company or firm which
may contract with or be employed by or on behalf
of the Municipality, or

(ii) having a share or interest in any newspaper
in which any advertisement releating to the
affaires of the Municipality may be inserted, or

{iii) bhaving a share or interest in any lease,
sale exchange or purchase of immovable property
or any agreement for the same, or

(iv) having & share or interest in the
occasional sale to the Municipality to a value
not exceeding two thousand rupees in any one
financial year,of any artical in which he trades:

(g) 1if he has been dismised from the service
under Government for corruption or disloyalty to
the State or from service any Municipality for
corruption unless a period of three years has
elapsed since is dismissal ;

(h) if he 18 so disqualified by or under any. law
made by Parliament for being chosen as, or for
being, a member of either House of Parliament;

Providec that no person shall be disqualified
on the ground that he is less than twenty-five
years of age, if he has attained the age of
twenty-one years.

Explanation:- For the purposes of this sub-
section a person shall not be deemed to hold an
oftice of profit under the Government of India or
the Government that he is a Minister either for
the Union or for such State or in any Union
Territory or that he is a member of the House of
the people.
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Election
of Chair-
person.

(2) A Person shall be disqualified for being
a member if he is disqualified for peing a member
of either House of Farliament undsr the Tenth
Schedule to the Conatitution. {

(3) No person is in the service of
Government shal! be eligible for bYeing elected
as a member.

(4) 1f a question arises as to whether a

- member of a Municipality has become subject to

any disgualification mentioned in sub-section (1)
or sub-section (1) of section 21 the question
shall be refered for the decision of the
Administrator and his decision shall be final.

(5) Before giving any decision on. any such
question, the Administrator shall obtain the
opinion of the Ilection Commission and shall act
according to such opinion.

13.(1) Vacancy occurring by reason of the
death, resignation, removal or voidance of the
glection of an alected member shall be filled at
a casual election:

Provided that in the case of 2 seat reserved
tor Scheduled Tribes, a person shall not' be 8o
qgualified unless he 18 a member of a OScheduled
Tribe: i

Provided further that in tge cage of seat

reserve for woman no perscn other than a woman
shall be gualitied to be chosen as a member.

(2) In the case of a casual vacancy in the
office of a nominated person, the Administrator
may nominate another person in his place.

(3) No election to fill casual vacancy shall
be held if the vacancy occurs within six months
before the expiry of the duration of the
Municipality efflux of time of the term of office
of the member:.

q

14.(1) AB sSoon as may be after its
constitution, every Municipality shall, at a
special meeting, elect one of its member, from
among themselves, to be the Chairperson of the
Municipality.

(2) The term of office of q;Chairperson shall
be one year from.the date of his election or the
residue of the term of the Municipality, which
ever is less.

|
|

Filling
casual
vacancies.
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{3) The office of the Chairperson shall be
reserved for the first year of the Municipality
in favour of a member who is a woman.

(4) On the occurrance of any vacancy in the
office of the Chairperson or the Vice-
Chairperson, the Municipality shall within one
month of the Occurance of such vacancy elect one
of its members as Chairperson or Vice-Chairperson

as the case may be. Aﬂ/
{5) 1f the vacancy be a casual vacancy in the %ﬂ]\f}v
office of the Chairperson and is reserved for a

woman, the vacancy shall be filled by electing

one of the members from amongst women.

Election 15 Every Municipality shail, at a special

of Vice- meeting, elect one or two of its members to be
Chair- the Vice-Chairperson or Vice—Chairperscns and may
person. by resolution reguiate the precedence of the

Vice—~Chairpersons. ‘

Term of 16.(1) The term of office of a Vice-

Oftice of Ch~irperson shall be one year from the date

Vice- of his election as such or till he ceases to be a

Chair- member of the Municipality which ever is earlier.
person.

Resignation (2) A Vice—<Chairperson whose term of office
or remo- has expired, shall, if otherwise qualified, be

val of eligible for being re—elected, as such.

Chair-

person or 17.(1) The Chairperson may resign his office

Vice—Chair by writing under his hand addressed to the /]“/ \M

person. . Administrator and the Vice-Chairperson may resign yé\\\
“-" his office by writing under his hand addressed to

the Chairperson.

(2) Every resignation under sub-section (1)
shall take effect from.the date of its acceptance
by the Administrator in the case of the
Chairperson and by Municipality in the case of a
Vice—Chaicperson. F

{3) [he Chairperson or the Vice-Chairperson
shall vacate his office if he ceases to be a
member . :

(4) A motion of no confidence against the
Chairperson or Vice-Chairpersons may be moved by
any membe at a special meeting convened for that
purpose :

Provided that no such special meeting shall
be convened except in accordance with sub—
section (9H). '
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(5) A requisition for a special ‘meeting shall
be made by not less than one fifth of the total
members of the Munjgipality and'! shall De
delivered to the Chairperson, ?

r (6) On receipt of a requisition; under sub-
/ + section (5) the Chairperson shall within seven
" 7 days of its receipt convene a apocidy meeting of
the Municipality. ;i
(7) The special meeting shall be held on a
day not later than fifteen days from|the date of
issue of notice of the meeting.

(8) The special meeting shall be presided
over by the Vice-Chairperson if the motion is
aganist the Chairperson and by the Crairperson if
the motion is aganist the Vice—Chairperson.

i

(9) If the motion is carried by a majority
of the total! number of members at Jthe special
meeting, the chairperson or (the Vice—
Chairperson,as the case may be,.shall cease Lo
hold office from the date on which the moticn is
carried unless he has resigned earlier.

(10) If the motion of no confidence against
the Chairperson or the Vice—Chairperson is
rejected,no fresh motion of no! confidence
against him shall be brought ‘;befora the
Municipality during his term as such.

C. Sub~Committees ‘

Appoint- 18.(1) There shall be the following Sub-
ment of Committees in the Muncipality,namelyf: -
sub-comm— i 3
ittees. (a) sub-committee for finance,taxation

and accounts. !

j
(b) sub—committee for publiC health and
sanitation. :

(c) sub-committee for  works. town
planning and imprcvement. ;

(d) sub—ccmmittee for water éprks.

(6)  sub-committee for ed%cation and
social justice. -

. (2) Each sub-ccamittee shall consist of five
pembers of the Muncipality elected at its first
meeting after the general election:and at the
first meeting 1n the same month in each
succeeding Yyear according to the principal of
proportionate representation by means of the
single transferable vote.
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(3) The Chairperson and the Vice-Chairperson
shall be ex-office members of all the BSub-

Co:mittees but they shall not have the right to
vote.

(4) The term of office of the members of the

sub-committees shall be one year from the date of
their election:

Provided that a person shail cease to be
a member of the sub-committee if he ceases to be
a member of the Municipality or if he absents
himself without the permission of the sub-
committee for three consecutive meeting of the
sub—committees.

(5) Where a casual vacancy occurs in the
membership of a sub-committee it shall be filled
by the Municipality by the election of another
member. The persons so elected shall hold office
only so long as the person in whose place he is
elected would, but for occurence or vacancy have
held.

(6) A member of sub-committee may resign his
office at any time by notice in writing
addressed to the Chirperson of the sub-committee

,/ and delivered to him and such resignation shall
A take effect from the date on which it is
accepted.

{(7) Bach sub-committee shall elect one of ite
menbers as Chairperson.

(8) The Chairperscn of the sub-committee
shall hold office until a successor is elected
but shall be eiigible for re—election.

(9) Notwithstanding the provisions of sub-
section (6) the Chair person shall vacate his
office when he ceases to be a member of the sub-
committes.

(10) 1f any casual vacancy occurs in the
office of the Chairperson the sub-committee
concerned shall. after the occurrence of such
vacancy elect one of the members to fill such
vacancy and «every persons so elected shall
continue in ofiice so long as the person in whose
place he is elected would, but for the occurrence
of the vacancy have hold.

D. Joint Committee
19. A Municipality may concur with any other Joint

Municipality, or with more then one Municipality Committee.
in constituting a joint Committee for any purpose
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in which they are jointly interedted and in
delegating to any such joint committde any power
which might be exercised by either o1 any of the
Municipality concerned. '

Provided that no joint committze shall be I

appointed in pursuance of such = concurrence
without the ©previous approval of the
Administrator.

E. Oath of Allegiance

'20.(1) Notwithstanding anything contained in
the Oath Act.1969 every person who -8 elected to
be a member of nominated under clause(a) of sub—
section (2) of section 9 shall before taking his
seat, make at the meeting of the Municipality, an
oath or affirmation of his allegiance to the
constitution in the following form namely :—

g = S , having being elected a member or
nominated under clause (a) of sub-section (2) of
section 9 swear in the name of God solemnly
affirm that I will bear true faith.and allegiance
to the Constitution of India, ane, that I will
faithfully discharge the duties upon which I am
about to enter’. :

i

(2) Any person who having beiny elected as a
member or nominated under clause; (a) of sub-
section (2) of section 9 fails tc meke in three
months of the date on which is term of office
commences or at one of the first three neetings
held after the said date, whichever is later, the
cath or atfirmation laid down in ‘sub-section(l],
shall cease to hold his office and his seat shall
be deemed to have become vacant.

(3) Any person who has been elected as a
pember or nominated under clause (a) of sub~
section (2) of section 9 shall ngt take his seat
and meeting of the Municipality ¢r do any act as
such member unless he has made the ocath or
affirmation as laid down in sub-gection 1.

b

i )

(4) Notwithstanding anything contained in
sub-gection (3) a Chairperson, Vice-Chairperson
of the Chairperson oOr a memper of a sub-
committee, who has not madei the oath or
affirmation as a member shall nof be entitled to
act as such Chairperson, Vice-Chairperson, or
member . i

Oath or
affirmation
by members.
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F. Declaration of Assets etc.

Dgclara— _ 21(1). Every member shall, not later than
tion of thirty days after making and subecribing the oath
assets, or affirmation under sub-section (1) of seat on

20 and before the last day of the same month in
each succeeding year file with the Chairperson a
declaration in such form as may be prescribed of
all the assets owned by him and any member of his
family and such declaration shall form part of
the records of the Municipality.

(2) h person shall be disqualified for being
a member —

(a) if he fails tc file a declaration
reffered to in sub—-section (1) or

{b) if he files a declaration under that
sub-sect:on which is either false or which he
knows or believes to be false.

Explanation — For the purpose of this
section 'family' means a spouse and dependent
children of the member.

(3. Officers and Servants

Secretary 22. ivery Municipality shall have a Secretary
of the who shail be a Whole time employee of the
Munici- Municipality and shall Te appointed by the
pality. Administi-ator.

Remuneration 23. The pay, allowance and other condition of
payable service of the Secretary stall be such as may be
to Secre- prescribed.

tary.

Appointment 24.(L) A Municipality may, Dby special
of Public resolution, and 1f so required by the

Health Administcator, self appoint a Public Health
Officer Officer, an Engineer or a Water-works or
and Electrical Engineer.

Engineers.

3 (2) Each such appointient and the salary an
# other conditions attaching thereto shall Dbe
gupiect to the approval of the Administrator.

(3) If a Municipality when required by the
Administrator to do 8o fails within the
reasonable time to appoint any such officers as
aforesaid, the Administrator may appoint him and
any officer so appointed shall be deemed to have
peen aprointed by the Municipality.

Pension 25 (1) if an officer or gpervant of a
leave Municapality 1is a person in the service of
allowan— Goverment,the Municipality shall,—

ces and




20, THE ANDAMAN AND NICUBAR EXTRAOHDINARI{GAZETTE; DEC. 8, 1994

provident  (a) if his services are wholly lent to
fund, it,contribute to his pension,gratuity and leave
allowance in accordance with the rules for the

time being governing his condition@ of service
under Government; and { '

(b) if it devotes a part of hig time to the
performance of duties on Dbelialf of a
Municipality,contribute to his peﬁsion.gratuity
and leave allowances in such proportion as may be
determined by the Administrator. |

[
4

(2) In case of an Officer or sérvant.of the

Municipality who is not a Government official the

, Municipality may subject to such conditions as

" the Administrator may by rules prescribe.grant
hin leave,absentee or acting allowance and,—

(a) grant him gratuity on retir?ment:or

(b) establised and manitain a ' provident or
annuity fund and comple him to contribute
thereto: of )

{c) where such a fund has not Dbeing
established or where such tund has Dbeen
eatablished but he has been contributing there to
for lese than be whole of his servive grant bhim
a pension or gratutity or purchase or arrange for®
annuity for him on his retirement. ' ¥

|

(3) If the sanction of the Administrator.a
Municipality may grant a compassiqnate gratuity
or grant or arrange for the purchase of an
annuity to any Officer or servant injured
otherwise than by reason of his o@n default in
the execution cf his duty or where such injury
results in his death, to the widﬁw,childrgn or
other relatives dependent on him.

(4) Where an officer or se%vant dies in
circumstances other than those reffered to in
sub-section (3),the Munucipality' may,with the
sanction of the hdministratoF. grant a
compassionate ¢ratuity to the widpw,children oOr
other relatives dependent on him.j

(5) A pension, gratuity, or anéuity shall not
exceed the sum t.o which under any rule or general
or special order made by the Central Government,
such officer or servant or his family would be
entitled if th9 service had been . service under
Government. !

(6) Nothing in this Regulation shall be
deemed to prohibit the establishment of provident
fund for officer and servants of the Municipality
at such rates and under such conditions as the
Municipality may,by bye-laws fix and apportion
for such performance.
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26.(1) 1f the person serving or having served
under a Municipality has been or transferred from
or to the service of Government or is partly
employed by the Governmen:. and partly by the
Mun1c;pa11ty, the Municipality shall contribute
to his pension and leave allowances to such
extent a3 may be required by any rules made by
the Government concerned in' this behalf. '

(2) The Municipality ehall not,say with the
consent of the Administrator dispense with the
services of any person employed as aforesaid
without giving the Administrator six monthe
previous notice. :

27.(1) A Municipality may, by special resolution
and not otherwise,punish,dismiss or remove its
Fublic Health Officer or Water Works or
Electrical Engineer:

Provided that no such resolution as aforesaid
shall be purposed until the officer concerned
except wnhen he is to be punished, dismissed or
removed on the ground of his conviction on a
criminal charged has been given a resonable
oppurtunity or shoving cause against the action
proposed -0 be taken in regard to him:

Providei =~ further that where the officer
concerned is in the service of Government and his
services have been wholly ¢r partly lent to the
Municipality, no such resolution as aforesaid in
reapect of him shall be proposed, except with the
previous sanction of the Adninistrator or of the
head of his parent Department as the case may be.

(2) A resolution punishing cismissing or removing
any of the aforesaid 'officers shall Dbe
communicated to the officer concerned and shall
not take effect until the expiration of fifteen
days froa the date when the communication was
gerved on him,or, in the event of an appeal - being
filed by him under sub section (3) until the
appeal 1s decided.

(3) Any of the aforesaid officers may, within
fifteen days of the receipt of notice of a
resolution of punishment, d-smissal or removal,
appeal to the Administrator through the Cheif
Yacretary and the Administrator shall there-upon
either allow. disallow, or vary the punishment,
dismissal or removal.

(4) On receiving an appeal under sub-section (3)
the Administrator if he thinks fit suspend the
officer concerned pendingithe decision of the

appeal.

e

Pension etc. .
in case of
service partl
under govern-
ment and
partly under
Municipality.

Punishment

dismgissal etc
of the public
Health Officel
and Engineers
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(3) The Administrator shall have uthor1ty to
require in accordance With the. procedure laid
down in the section the dismissal or removal of
any of the aforesaid officers in the case of
proved incompetence.

28. Subject to the provisions to the
requlations and the rules and bys-laws made
thereunder a Municipality may employ such other
officers and servants belonging to group(c) & (d)

category of the efficent execution of its duties
and may assign to such officers and servants such
pay and allowance as it thinks fit ;

Provided ~LDQL___&QQD_EEEQEEEEQDLZ.shOuld not
exceed that the sanctioned strength as per the

Budget approved by the Mministrator,

29, No suit shall be maintainable against any
officer or servant of a Municipality or any
member, or any person acting under the direction
of such officer, servant or member in respect of
any thing a good fauith done under the Regulation
or any rule or bye-law made thereunder.

Provided that every such persca shall be '

liable for the loss, waste or mlsappp1catlon of
any money or other property belonaﬁng to the
Municipality if such loss, ;| waste or
nisapplication is a direct consequénce of the
neglect or misconduct in the dischixge of his
duties under this Regulation; and a suit for
compensation for the same may be instituted
against him by the Municipality with sanction of
the Deputy Commissioner or the Administrator.

30. Every membsr and every Municipal Officer
and servant shall be deemed to be public servant
within the meaniny of section 21 of ;| the Indian
Penal code.

4

31. 1f any Municipal Officer. or servant
Knowingly acquires, directly or indirectly, by
himself or by partner or employer or servant,
any share or interest in any work done for the
Municipality or in any contract or employment
with, by or or behalf of the Munucipality he
shall Dbe deemed to have ccmmitted an offence
under section 168 of the Indian Code:

|
Provided that no person shall, Dy reason or
being a share-hclder in, or a member of, any
company, they held to be interested in any
contract entered in to between such company and
sthe Municipality.

Employment

of other off-
cers and
gservants.

(r——

Protection of
action taken
in good faith.

Municipal
officers to
be public
servants.

Penalty for
acquisition
by Municipal
officer or
servant of
interest in
contract or
work.
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Superin-
tendence,
direction
and cont-
rol of

election.

Municipal
wards.

CHAPTER IV
ELECTIONS

A. Municipal Wards, Elec:oral Rolls, Voters and
Canditates for Election.|

32.{1) The Superintendence, direction and
control of the preparation of Electoral Rolls
for., and the conduct of all elections to the
Municipalities shall be vested in the KElection
Commission appointed uncer section 185 of the
Andaman and Nicobar Islands (Panchayats)
Requlation, 1994, and the Election Commissioner
appointed under the secticn shall be deemed to be
the Election Commissioner for the purposes of
this Regulation.

(2) [he Administrator shall when so requested
by the Election Commission make avaliable to that
commigsion such staffs which the Administrator
consider3 necessary for discharge of the function
conferred of the Electicn Commission by sBub-
section(l)}.

33. (1) For the purposes of Election to a
Municipality every Munizipal area shall be
divided into single member wards in such manner
that the population of each ward shall, so far
as prac:icable be the same through out the
Municipa. area. :

(2) ‘he Election Conmiﬁsion shall, by order
Publishedl in the Official sazette determine.——

(a) the number of wardi;
(b) ‘he extent of each ward;

(c) the wards in wﬁich seats shall Dbe
reserved for Scheduled Triles:

\d) the wards in which seats shall be
reserved for woman; and {

{e) the manner in whiéh seats reserved for
Schedulec Tribes and woman shall be rotated .

(3) For every Municipal werd their shall be an
Electoral Roll which shall ‘be prepared and
publishec every year under, the Superintendence,
directior and control of the Election Ccmmission
on and stall contain such particulars in respect
of the voters as the Election Commission may from
time to time direct ; !

|
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lP@ovided that the Election Conmission may, by
notification direct that no new Electoral Roll
for any Municipal Ward shall be prepared and
published in any particular year, and that the
Electoral Roll previcusly published shall

gontinue to be valid until the new Electoral Roll
is published.

Qualifica- 34.(1) A person shall not be deemed to be a
tions for voter of a Municipal Ward unless he is

rggistra— registered as such in the ElectoraliRoll for that
tion as ward.

voter for

candidates (2) Subject to the provisions " of this
in elec~ Regulat1on and of any other law for the time
tions. being in force, every person who —

(a) Is a citizen of India,
~ (b) has attained the age of 18 years on the

first day of January of the year for which th
"Electoral Roll 1 being prepared, and

{(¢) has the requisite qualification 1in
respect of residence shall be entitled to be =0
registered as a voter in the Electoral Roll for a
Municipal ward.:

Provided that no person shall be entitled to
be so registerd if he —

(1) is of unsound mind and stands so declared
by a competent court: or

(ii) is for the time being disqualified for
voting under the provisions of section 42 or any
other law relating to corrupt practice and other
offences in connection with Elections:

Provided further that no person shall be
entitled to be sc registered, the Electoral Roll
for more than such ward in a Municipal area or
more than once ir any electoral roll.

(3) For the purpose of sub-section(2), @a
person ahall be deemed to requisite
qualifications—

(&) in respect of residence, if he has
ordinary resided in a dwelling (other than as an
inmate or a patient in a prison or a hospital) in
the Municipal ward concerned, for a period of not
less than Lwelve months immediately preceding the
1st day of January of the year which the
electoral roil is being prepared: ’

(b) in respect of business premises, if he
occupies any business prenises in the Municipal
ward concerned, for a period of not less than
twelve monthe immediately preceding th lst day of
January of the year for which the electoral roll

i=s being preparec.; and
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(c) in respe:t of twcation, if he owns within
Fha limits of the Municipal MWard concerned
1m@ovable property which is @&ssessed to any
mulnigipal tax on the 1st day cf April of the
year immediatel, preceding the year of which the
electoral roll is being prepared . :
(4) Every person who is :a voter of a .

Municipal ward within & municipel area and who
tor a period of not less than six  months
wommencing fron the 1st day of?January of the
yvear during which an election is to be held has
been residing in the Municipazl areas shall,
subject to the arovisions of this Regulation and
any other law for the time beirg in force, be
gqualified to e a candidate for election as &
member of the Municipality in th&t municipal areas

Pravided that no person shul¥ be qualified to
bhe & candidate for election asfa member of &
Municipality 1if he has not attained the age 21
Years.

. Election Petitibna

3%5.(1) The election of any persor as a member may FPower to
be questioned by an election petition on the guestion
graeund-- ‘ plection.

{a) that such person h&s commitied durang or in .
respect of the elections any cofrupt pratice as
herein atter defined; |

(b) that such person was declared to be glected
hy reason of the improper re;ect;nn or admission
of one or wcre votes or that, for any pther
reason, he was not duly electec by a majority
voting of lawfull votes; or

{¢) that such person was disgualified for being
elected as a nember under any of the provisions
o4 this kegulaiion. “

(2 The election of any person as & member
shall not be questioned-- ;

(a) on the round that the nange of any person
auslified to vote has been ommitied from all the
name of any person not qualified to vote has been
inegrted in, tle elector roll or rollsj or

{b) on the ground of any nnf~comlianca with
this Regulatior or any rule, or 6+ any mistake in
the ¢orms recuired thare by of of any error
irregulatrity or informality on ihe part ot the
officer or o-ficers charged wiih carrying out =
this Kegulation or any rule, unless such non-
comgliance, nistake, error irreqgularity or
informality has materially getected the result of
the elections. :
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gé. A person shall be - deemed to have Definition
gommltted & corruypt pratice who ‘directly or of "corrupt
indirectly, by himself or by any other person-- practice"”,

(1) induces or attempts to induce by fraud,
intentional misrepresentation, coercion threai
of injury. any voter to give or to refrain from
aiving & vote in favour .of any candidates
$ (ii) with & view to inducing ahy voter to
qive or to retrain from giving a vote in favour
o+ any candidate, offers or gives any money. oOF
valuable consideratien or any place ar
consioeration or  any place  of valuable
consideration or any place or employment, oF
holds out any promise of individual %dvantage or
profit to any persong

(11i) gives cr procures the giving of & vote
in the name ot a voter who is not the person
giving such votes

tiy ot (iv) abetsiwithin the meanina of the Indian

16460, Fenal Code) the doing of. any of the acts
gpecitied in clavse (i) (ii) or (iii)§ or

4% ok (v} commite any of the pratice specified in

2 O section 12% of ihe Representation of the Feople

Act, 1981,

EXPLANATION : A "promise of individual
advantage or precfit to any person " includes &
promise for the benefit of the person himself, or
o+ any one in whem he 1s interested. but does not
sinclude & promise to vote for or against any
particular eunicipal measure.

Sl-41) #n election petition or any Forms and
application relating to the hearing. of an  presenta-
‘election petition shall be presented to the tion of
pistrict Judne within seven days trom the date on glection
which the result ot the election wus notified and petitian.

. shall specified the ground or grounds on which
the election is guestioned. and shall contain &
summary OFf the ircumstance alleged 1o justity
the election bheirg guestioned on sugn gruunds.

(2) The peiition may be presented by the
candidates in whose favour votes have  been
recorded and whao claims in the petition to bDe
declared elected in place of the person those
alection iz questioned. or by ten or more volers
o+ the Municipal area.

4 (3) The pervon whose election is questioned
and there the potitioner claims that w@ny other
, candidate shall be declared elected in place of
" guch persor, every unsuccessful candidate whp has
polled more v0i2% than such. other candidate,
shall be msde a -espondent to the petition.
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Recrimira- 38. Any respondent may give evidence to prove
tory that any person in respect of whom he claim is
procegd— made that such person be deciared elected in his
ings in  place or in priority to ' him, should not be
election declared so elected, in the same manner as if he
disputes. had presented a petition against the election of
such perscn. :
Procedure 39.(1; Save as otherwise provide by this
tor Regulatior or Dby any rule made therunder, the
hearing procedure provided in the Code of Civil
election Procedure. 1908, in regard to suits shall in so
petitions. far as it may be applicabls, be followed in the
?egring of election petitions by the District
uage:

Finding
of Dist-
rict
Judge,

Proviced that —

(a) two or more persons whose election is
called in question may be made respondents to the
same petifion and their case may be tried at the
same time, and any two or more election petitions
may be heard together: but so far as is
consistent with such joint frail of hearing. the
petition shall be deemed to the a seperate
petition &gainst each respondent;

(b) the District Judge shall not be required
to record or have recorded the evidence in full,
but shal) make a memorandum of the evidence
sufficient in hiz opinion for the purpose of
deciding the case;

(c) the District Judge may. at any stage of
the proceedings, require the petitioner to give
security or furhter security for the payment of

all payment of all costs incurred or likely to
be incurred by any respondert; and
(d) the District judge for the purpose of

deciding &ny issue.shall only be bound to require
the product of or to receive such evidence,oral
or documertary as he may corsider necessary.

(2) In order for the pzyment of coetas,or an
order for the realization of security bond for
costs passed by the District judge shall be
executed in the same manner as if the amount to
be recovered was an arrear ¢f land revenue.

i

40. (1) If the District judge after making
such 1nguiry as he thinks necessary. finds in
respect of any person whose 'election is called in
question by petition,that his election was
valid,the petition all be dismissed against such
person with costs.
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] (2) If the District judge finds thet the
election of any person was invalid.he. shall
either—
_ (a) declare a casual vacancy to have
arisen,or
(b) declare another candidate to have
been duly elected,which even course appears,in
the particular circumstances of the case.to be
more appropriate;and in either case the District
Judge may award costs in his dicretion.

(3) In the event of the District judge
declaring a casual vacancy to have arisen,he
shall direct the Municipality to take
proceedings,for f1lling the vacancy.

Avoidance 41.(1) Notwithstanding anything contained in
of elec~ section 39,if the District judge.in the course of
tion. hearing an election petition,is pf the opinion

that the evidence discloses | that corrupt
. practices at the election proceedings in
' guestion,have preveiled to such an extent as to
render it advisable to set aside the whole of
election proceedinge,he shall pass a conditional
order to this efrect and give notice there of to
every candidate declared elected who has not
already been made a party in the case,calling
upon such candidate to show cause why such
conditional order should not be made final.

(2) Thereupon every such candidate may appear
and show cause, any may have re-called for the
purpose of putting question to him, any witness
who has appeared in the case.

{(3) The District Judge shall thereafter
either cancel the conditional order or make it
absolute in which case he 8hall direct the
Municipality to take measures for holding fresh
election proceedings.

Disqualifi-~ 42. The [istrict Judge may declare any
cation candidate found to have committed any corrupt
tor °  practice to be ineligible for being a member, or
corrupt for being appointed or retained in any office or
practice. place in the gift or at the disposal of the
" Municipality or for being registgred as a voter,
for such periodi not exceeding five years as the

District Judge may determine.

C. Election Rules

Conduct of 43.The Administrator after consulation yith
elections the Election Commission may, by notification,
and rela— make rules consistant with the Regulation, for

ted the purpose o: regulating all or any of the
matters. following matters,namely:—
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|
(a) tne preparation and revision of electoral
rolls and the adjudication of claims to be

registered as voters and objections to
registration;

(b) the nomination of candidates :
(c) the dates,time and manner of holding
elections,general or casual;

(d) the number of representatives proper for
each ward and reservation of seats for women:

(e) any other matter reiating to elections or
election petitions in respect makes no provision
or insutf:cient provision:and

(f) any other matter recessary for securing
the due constitution of Muricipalities.

CHARTER V
A. Duties and powers of Municipal Authoritles

44.5ub ject to such exceptions and conditions
as the hdministrator may from time,make and
impose, 1t shall be the duty of every Municipality
to make resonable provision within the
municipalarea for—

(a) urban planning including town planning;

(b) regulation of land use'and construction of
buildings; {

(c) planning for econcmic and social development ;
(d) roads and bridges;

(e) water supply for domestic industrial and
commercial purposes:

(f) public health.sanitation conservancy and
s0lid waste management;

(g) fire services;

.(h) urban forestry, protection of environment and

promotion of ecclogical aspacts:

(i) safequarding the interest of weaker sections
of the society,. including.the handicapped and
mentally retarded; i

(i) slum improvement and up¢radation;

(k) urban poverty allviatios;

{1} provision of urban amerities and facilities
such as parks, gardens playdrounds;

(m) promotion of cultursl, educational and
aesthetic aspects:

(n) burials and burial crounds; cremations,
cremation Jrounds and electric crematoriums;

{o) cattle pounds, prevertion of cruelty to
animals; i

(p) vatal statistice including registrations of
births and aeaths; |

(g) publiz amenetics including street 1lighting,
parking lots, bus stops and public conveniences;

Duties and

powers of
municipality.
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(r) secwrinc or removing dangerous buildinqs or
places; i e

(s) constructing, altering and inaintainin.q publie
streets other major roads other than culverts,

- markets, slaughter-house, latrines.privies,

urinals, drains drainage-work and sewarage~work
subject, to the direction and general control of
the Public Work Department; ;

(t) maintaining the developing the value of
property vested 1in, or entrusted to, the
management  of the Municipality;

(u) preparing such retwns, statements - and
reports as the Administrator may require the
Municipality to submit; and :

{,v) fulfilling any obligation imposed upon it by
aw. ;

45.(1) The Administrator may direct that the
Municipality shall make provision for any of the
following matters within the mnunicipal area,
subject to any exceptione and conditions that may
be laid down by the Administrator, namely :—

(a) reclaiming unhealthy localities;

(b) taking of census and registration of
vital statistics;

(c) making arrangements for the. confinement

of destruction of stray dogs: ;

(d) securing, or assisting the securing of,

‘suitable places for the carrying on of any

dangerous or offensive trade or manufacture;

(e) establishing and managing ponds and
performing such functions and of the State
Government and the Magistrate of the District as
may be transferred to the Municipality under
gection 31 of the cattle Trepass Act, 1871.

(f) holding tairs and exhibitions, and arranging

" entertainments functions and public receptions,

with the previous approval of the Administrator;
and

(g) adopting any measure, other than a measure
specified in section 42 or in this sub-section
likely to promote the public satety health of
convenience. .

(2) A Municipality may. with the previous
approval of the Administrator, make provisions
for the extension beyond the limit of the
Municipal area of the benefits of the. Municipal
undertaking.

(3) A Municipality may also make provision
within or beyond the limits of the Municipal area
for the doing of anything wheron expenditure is

Discret—
ionary
functions of
Municipality.
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declared by the Administrator or by
Municipality with the' sanction of
Administrator or by the Municipality with
sanction of the Administrator, to Dbe
appropriate charge on the Municipal Fund.

46.(1) Municipality may, subject to

the
the
the

an

the

provisions of section 63 by bye-law, empower a
sub—committee of the Chairperson, any member or
the Secretary of the Municipality to exercise and
perform subject to such conditions, restrictions

and limitations as may be imposed by

the

Municipal ity all or any of the powers and duties
conferred or imposed on the Municipality by any

of the provisions of this Requlation.

(2) +ny bye—law made under sub-section

(1)

may provide that any order passed in the exercise

of the powers or performance of the duties
delegated shall, within <cuch time as may
therein [recribed, be subject to appeal to,
revision by, the Municipality.

B. Duties of Chairperson and Vice Chairperson

80
be
or

47. 1t shall be the duty of the Chairperson

of a Municipality, —

(a) unless prevented by reasonable cause,

to

convence and preside at all meetings of the
Municipality and to control in accordance with
the bye-laws made in this behalf, the transaction

of business threat :
{b) subject to the provisions of

this

Kequlation, Chairperson shal! have general powers
of 1insepection and may give direction to the

Secretary with regard to the implementation

of

any resolition of the Muni¢ipality or a Sub-
Committee in the discharge of any obligatory and
discretionary functions of ghe Municipality and
the Secretary shall comply with such directions.
The Chairperson may call any record of the
Municipality from the Secretary and the same

shall be made available t¢ him and shal

be

returned bv him within fifteen days from the date

they are made available; j

(c) the: chairperson shall not be eligible to
be elected as chairperson of any sub—committee;

(d) if the chairperson is,at the time of his
election s chair-person,the chairperson or an
elected member of a sub-comritee he shall cease
to hold otfice as such chairperson or member of

such commiitee.

(e) it any vancancy occur3 in the office

the

chairperson of any sub—committee., the Chairperson
shall convent a meeting of suth sub-committee for

the electicn of another chairoerson.

|

Delegation
of powsrs of
Municipaiity.

Duties of
Chairperson.



3.

+

THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZETTE, DEC. 8. 1994

(f) to perform such other duties as are

required for or may be imposed upon him by or
under this Requlat:ion.

48. (1) it shall be the duty of the Vice

' Chairperson preseni—

(a) to perform,during the continuous
absence of the Chairperson from the city for more
than eight days,or in incapacitated for more than
eight days or during a vacancy in the office of
Chairperson,the duties of +the Chairperson
described in section 45;and

(b) to perform such other duties as are
required of or may be imposed upon him Dby or
under this Requlation,

(2) A Vice Cnairperson performing of the
duties  of the Chairpeson in the |circumstances

" stated in clause (a) of sub-section (1) shall

have all the powers conferred on the Chairperson
by or under this Regulation.

C. EMERGENCY FOWERS

49.(1) In case of emergency,the Chairperson
of a Muncipality may direct th execution of any
work of the doing of any act which the
muncipality is empowered to execute or do: and
the immediate execution or doing of which is,in
his opinion,neceseary for the preservation of the
valuable property or for the safety of the
public,and may also direct that the expense of
executing such woerk or doing such act shall De
paid from the Municipal Fund.

Provided that every direction given under
this section shal} be reported to the Muncipality
as its next following meeting. ‘

(2) The Chairperson shall not act under this
gection in contravention of any express order of
the Municipality.

(3) The Chairperson may, prohibit, until the
matter has been congidered by the
Municipality, the doing of any act Which is, 1in
his . opinion, undesirable in / the public
interest,provided that the act is one Which the
punicipality has oower to prohibit.

(4) No direction given under this section
shall be questioned in any court on the ground
that the case was not one of emergency.

Duties of
Vice—Chair-
person.
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B
_ 50.(1) The sub-committee for taxation and Functions
3= : finance shall deal with all matter relating to of Sub-
finance,taxation,accounts and audit and all other Committees.
matters not specifically assigned to the sub-
3 coomittee for public health or the sub-committee

for works Which are required to be dealt with by
or under this Regulation. | '

(2) The standing 'committee for public
health shall deal with all matters relating to
public health and sanitation.The sub-committee
for works shall deal with all matter relating to .
public works,town planning and improvement.

{3) The Muncipality shall,by bye-laws
framed for the purpose,determine the powers and
duties of each | sub-committee ,not
gpecially.provided for in this Regulation and
may.by bve-laws,provide for a conference of two
or more sub-committees or for the appointment out
of such committee of a joint committee for any
purpose in respect of which they may be jointly
interested.

4) The sub-committee for taxation and
finance,in addititon to the powers and duties
asgigned o it under the bye-laws—

(a) shall supervise the utilisation of the
~ budget grants; ‘

(p) shall have assist to the accounts of the
Municipality, and may require the Secretary to
furnish any clarification which it considers to .
be necessary as to the recejipts and expenditures -
of the Municipal Fund: -

(c) may conduct a monthly audit of the
Municipal accounts and shall be bound to check
the monthly abstract ‘Iof receipts and
disbursements for the preceding months as
furnished by the Secretary;:

(d) may, subject to the approval of the
Municipal:ty. write of the amount of any logs, or
depreciat:on cauged to the Municipality property
which appears to the committee to be
irrecoverable; |

Provided that where ths amount of any such
logs or depreciation exceeds rupees one thousand,
ot shail not be written off except with the
previous sanction of the Municipality.

(5) ihe Municipality shall sanction such
gtaff as may reasonably be required by the sub— "
3 committeess to discharge  their respective
function. |
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51.(1) Wherever ‘it is provided by the
Regulation or any other law for the time been in
force that the Secretary may take action subject
to the approval, sanction, consent or concurrence
of a sub-committee. the sub—committee may, by
resolution in writing, authorise him to action in
anticipation of its approval, sanction, consent
or concurrence subject to such condition, if any
as mway be specified in such resolution.

(2) Whenever the Secretary, In pursuance of
such resolution. takes any action in anticipation
if the approval, sanction, consent or concurrence
of a sub-committee. he shall forthwith inform the
committee of the action so taken.

52.(1) Subject, whenever it is in this
Regulntlon Expressly so directed, to the approval
or sanction of the Municipality or the sub-
committee consent and subject also to all other
restriction, limitation and condition imposed by

. this Regulation or by any other law for the time

being in force, the executive power Ior the
purpose of carrirg out the provisions of this
Regulation -and of any other law for the time
being in force which imposes any duty or confers
any power on the Municipality shall vest in the

~Secretary, who shall also —

(a) perform &)l the duties and exercise all
the powers specifically imposed or conferred upon
him by or under this Regulation or by any other
law for the time being in force;

(b) in any emergency take such immediate
action for the service or safety of the public or
the ©protection of the property of the
Municipality as the emergency shall appear to him
to justity or to reguire, notwithstanding that
such action cannot be taken under this Regulation
without the sanction, approval or authority of
some other municipal authority or of ° the
Administration:

Provided that the OSecretary shall report
forthwith to the sub-committee concerned and to
the Municipality the action he has taken and the
reasons for taking the same and the amount of
cost, if any, incured or likely to be incurred
in consequence of such action which is not
covered by a current budget grant under the
provisions of this Requlation.

Delegation
of powers to
Secretary
by sub—
Committees.

Functions
of the
Secretary.
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Delegation
of Secre-
tary's
ordinary
powers.

Custody of
records.

Ordinary
and spe-
cial

meetings.

Quorum.

(27 Any powers, duties and functions
conferred or imposed upon or vested in the
Municipality by any other -law for the time being
in force shall subject to the Provisions of such
law, be exercised performed or discharged by the
Secretary'.

(3) hll correspondence relating to any matter
dealt with, by or under this Requlation or Under
any other law between the Municipality and the
Governmert or other authority shall be conducted
by the Secretary and the Secretary shall send
copies of such correspondence to the Chairperson.

93. Subject to the rules made under the
Regulaticn, the Secretary may delegate to any
gfficer of the Municipality supordinate to him,
any of his powers other than the powers under
clause (L) of sub-section (1) of section 52.

54. The Secretary shall be reponsible for the
custody of all records of the Municipality
including all papers and dotuments connected with
the proceedings of the Munizipality sub-committee
and other committees.

CHAPTER | V1

)

TIANSACTION OF MUNICIPAL BUSINESS
A. Meetings

55.(1) Every Municipality shall meet for the
transaction of business atleast once in every
month at such time as may f:xed by the bye-laws.

(2) The Chairperson, mav, whenever he thinks
fit, and :shall, on .a requisition made in writing
in this b3half by not less than one—-fifth of the
members, convene, an ordinary or a special
meeting a. any other time.

(3) ‘ivery meeting of Minicipality .shall\ be
either oritlinary or special. !

(4) Any business of the Municipality may be
transacted at an ordinary meeting unless required
by this liequlation or the rules made thereunder
to be transacted at ‘a specizl meeting.

56.(1 The quorum mecessary for the
transaction of business at a special meeting of
Municipal ty shall be one-half of the number of
alected nembers serving for the time being., bhut
shall not be less than three.
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(2) The quorum necessary for the transaction
of _ pu51pess at an  ordinary meeting of
Municipality shall be one-third of the number of

members serving for the time being, but shall not
be leas than three.

{3) T1F ot any crdinary or speoial meeting a
quorum s nol - present  Lhe U“ﬁjll;f;uﬂl whall
adjourn the mesling to such other day as he may
think fit, and that the business which would have
been brought before the original meeting if there
had been a quorum present, shall be brought
before, and transacted at the adjourn meeting
whether there be a quorum present thereat or not.

Chairperson 57.(1) At every meeting of a Municipality,

meeting.

Vote of
majority
decisive.

the Chairperson, if present, shall preside.

(2) If the Chusirperson is not present, his
place shall be taken by the Vice-Chairperson and
if there be two Vice-Chairperson then the senior
Vice—Chairperson and if he too is absent by the
junior Vice-Chairperson.

(3) If there be no Chairperson or Vice-
Chairperson present such one of members as the
members present mnay elect., shall preside as
Chairperson.

58. Save as otherwise provided by this
Regulation or any rule, all questiong which cone
at meeting of the Municiaplity, shall be decided
by a majority of the votes of the mnenbers
present, the Chairnerson of the meeting, in case
of an equality of votes, having a second or
casting votes.

-89. Any mseting of a Municipality may, with
the consent of a mijority of the members present
thereat, be adjourned to some other time and
business left undisposed of at such meeting shall
be carried over with priority to the adjourned
‘meeting.

60. No resolution of a Municipality shall De
modified or cancelled within six months after
the passing therecf —

(a) unless previous notice has been given to
the members setting forthfully the resolution it
is proposed to modify or cancelled and the motion
or proposation for its modification or
cancellation; and

(b) otherwise than by a resolution supported
by not less than ¢ne-half of the total number of
members gerving at the time.

Ad journment
of meeting.

Cancel la-
tion of
resolutions.
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61.(1l) Minutes of the proceedings at each Minutes of
meeting of the Municipality shall be drawn up and the meeting.
recorded in a book to be kept for the purpose
shall be signed by the Chairperson of the meeting
or of the next ensuing meeting, shall be
published in such manner ac the Administrator may
direct, and shall, at all reasonable times and
without charge, be open to inspection by any
inhabitant of the Municipal area.

(2) A copy of every resolution passed at any
meeting of a Municipality shall, within ten days
from the date of the meeting, be forwarded to the
Deputy Commissioner. i

62. A Municipality ‘'may make bye—laws Bye-law for
congistance with this Regulation and with the conduct of
rules made thereunder to provide for all or any Dbusiness.
of the following matter, namely —

(a) ihe time and place of its meeting:

(p) the manner in which notice of ordinary
and special meetings and adjourned meeting shall
be given:

(c) the conduct of proceedings of meetings
and adjournment of meetings;

(d) the custody of the common seal and the
purposes for which it shall be used;

(e} the procedure of sub-committees appointed
under section 18 the filling of casual vacancies
therein, the number necessary to form a guorum at
meetings thereof, and other matters relating to
auch committees.

(f) the person by whom receipts may De
granted on behalf of the Municipality for money
received under this Regulation.

(g) the appointment, duties, executive
powers, leave, suspension and removal of its
officers and servants; and '

(h) #}1 other simmilar t‘j:attera.

B. Contracts and’'Conveyances

63.(1) A Municipality may, subject to the Authority to
provisions of this Requlatiom, delegate to one or contract.
more of its members or to the Secretary of the
Municipality the power of entering on its behalf
into any partiocular contract whereof the value or
amount dces not exceed two hundred rupees or into
any class of such contracts.
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Budget.

(2) No contract by or on behalf of a
Mynicipality whereof the value or amount exceeds
two hundred rupees, shall be entered inte until

it has been sanctioned at a meeting of the
Municipality.

64.(1) Every contract made by or om behalf of
a Municipality whereof the value of amount exceed
one hupdred rupees shall be in writing and shall
be gigned by two members, of, whom the
Chairperson or a Vice~Chairperson sball be one
and countersigned by the Secretary: '

Provided that when the powers of entering
into any contract on behalf the Municipality has
been delegated under section 63, the signature or
signatures of the members or members (or the
signature of the fecretary) to whom the power has
been delegated shall be sufficient.

(2) Every transfer of immovable property
belonging to a Municipality other than a lease
for a term not exceeding one year -shall be made
by an instrument in writing, executed by the
Chairperson or a Vice—Chairperson and by atleast
two mnmembers of the Municipality whose execution
thereof shall be attested by the Secretary.

{3) No ©contract or transfer executed
otherwise than in conformity with the provisions
of this section shall be Dbinding on a
Municipality.

C. MUNICIPAL BUDGET

65.(1) Every Municipality shall have prepared
and laid before it, at a meeting to be held “in
every year before such date as is fixed by rules
in this behalf, & complete account of the actual
and expected receipts and expenditure for the
vear ending on the thirty first day of March next
following such date. together with a budget
estimate of the income and the expenditure of the
Municiaplity for the year commencing on the first
day of April next, following.

(2) The Mun.cipality shall at such meeting
decide upon the appropriations and the ways and
means contained in the budget estimate and DYy
special resolution, sanction a budget which shall
be subbitted to zhe Administrator.

(3) The Municipality may vary or alter from
time to time as circumstances may render
desirable, by special resolution. the budget
sanctioned under sub—section (2}.

Mode of
executing
contracts
and transfer
of property.
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Revised 66. As soon as may be after the first day of
budget . October, a revised budget for the year shall be
framed and such revised budget shall so far as
may be subject to all the u;ovisions applicable
to a budget made under section 65.
{
Special pro- 67.(1) In framing a budjet the Municipality
visions shall provide for the maintenace of such minimum
as to closing balance (if any) as the Administrator may
budget. by order in writing prescribe.
: 1

{2) Notwithstanding anything contained in
this Regulation the budget of the Municipality
shall b3 subject to the sanction of the
Administrator and that the power to vary or to
alter the budget under sub-section (3) of section
65 shall be subject to suchi!conditions as may be
imposed by the Administrator.

Expenditure 68.(1) Where a budget has been passed, the
not to Municipality shall not incur any expenditure
exceed under any of the heads of the budget, other than

budget a head providing for the refund of taxes. in
allot- excess cof the amount passed under that head,
ment. without making provision for such excess by the

variatior. of alteration of the budget.

(2) Where any expenditure under any head
providing for the refund of taxes is incurred in
excese of the amount passed under that head,
provigion shall be made without delay for such
expenditure by the variation or alteration of the
budget . .

4

CHAPTER, V11
MUNICIPAL FINANCE, PRO?ERTY AND TAXATION
e

A. MUNICIPAL FINANCE

Municipal 69.(1) There shall  be formed for each

Fund. Municipality a fund to be called the Municipal
Fund, and there shall be placed to the credit
thereof, —

{a) the proceeds of 3ll taxes, fines (other
than the fines imposed by a court), penalties

and fees levied under this Regulation; -

{b) all sums received by, or on behalf of,.

the Municipality under this Regulation; !
)

(c) all sums transferred or carried to the
credit of the Municipality under any of the
provisions of the Regulations or any other law
for the time being in forcs;

s



40.

THE ANDAMAN AND NICOBAR EXTRACRDINARY GAZETTE, DEC. 8, 1994

(d) all rents and profits, accruing from

property vested in the Municipality or managed by
it; and

|
1

(e) all sums assigned to the Find by the
%gm1n1strntor or by any other authority and all
sums3 contributed thereto by any coocmmittee,

authority or private person.

.(2) The Municipal Fund shall vest in
Municipality, and the balance at its credit shall
be Xkept in the State Bank of India, or with the
previous sanction of the Administrator in any

- 8cheduled bank has defined in the Reserve Bank of
India Act, 1934;

Provided that any portion of such balance
may, with the previous sanction of the
Administrator be kept in the Post Office Saving
Bank or be invested in such Government

Securities as may be approved Dby the
Administrator;

Provided further that such sum, not exceeding
an 'amount specified in this behalf by the
Administrator as is required for day to day
expenses of a Municipality may be kept Dby the
Municipality at =he Municipal office in safe
‘custody. '

70. The Ceatral Government may, by
notification declared that all fines and any
other sums recovered from person c¢onvicted of
offences committei within the municipal area
against this Requlation or any rule: of bye-laws
made thereunder, cr against any other law for the
time being in force, shall be carried to the
credit of the Municipality of that area.

71.(1) The Municipal Fund shall Dbe charged
with the payment cf expences on —

(i) fulfilment of any liability or obligation
arising from trusts legally imposed upon on
accepted by the Municipality;

(ii) the municipal establishment including
such subscriptions and contributions as are
payable by the Municipality under this Regulation

and the rules made thereunder,
¢

(iii) auditing the accounts of the
Municipality:

(iv) such other matters as may be specified
by the Administrator from time to time.

Certain sums
may be
carried to
credit of
Municipality.

Application
of Municipal
Funds.
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(2). Subject to the charges specified in sub-
section (1) and to such rules as may be made by
the Administrator with respect to the priority to !
be given to the mseveral duties of _ the
Municipality, the Municipal fund shall be
applicable to the payment of expenses incurred
for the purpose of any object or duty which ie to
be or may be undertaken by the Municipality in
accordance will the provisions of this
Regqulation.

72.(1) The Finance Commission constitued Construction
undersection 186 of the Andaman and Nicobar of Finance
1slands(Panchayats) Regulation 1994, shall review Commission.
the financial position of the Municipalities and
make recomendations to the President as to, —

(a) the principles which should govern, —
{i) the determination of taxes, duties,
tolls and fees which may’ assigned to or
appropriated by the Municipalities;

(11) the grants-in—aids to the
Municipalities from the consolidated Fund of
India:; _ i

{b) the measures needed to improve  the
financial positins of the Municipalities:

(c) any other matter referred to the Finance
Commission by the President in the interest of
sound finanzes of the Municipalities.

73.(1) Subject to the provisions of this Accounts
Requlation, or any rule or Dbye-law made and audit.
thereunder, every Municipality shall keep and
maintain a detailed account of its receipte and
expenditure, '

(2) The accounts of receipts and expenditure
kept and maintained by a Mun;cipality shall be
examined and audited in [such manner the
Administrator by rules prescribed in this behalf.

B. MUNICIPAL PROPERTY

74.(1) Subject to any special reservation Property
made: or to any special any conditions imposed, vested in
by the Administrator, all property of the nature Municipality.
hereafter in this section, specified and situated
within, or, where expressly so provided beyond
any wmunicipal area, shall vest in and be under
the control of the Municipality and shall be held
and applied by it for the purposes of ' this
Requlaticn. that is to say —

1
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(a) all public markets, slaughter-houses and
other buildings of every description (whether
within or beyond the municipal area) which have

been constructed or are maintained out of the
Municipal Fund.

(b) all public streams, tanks. well, springs
and ‘works, (whether within or beyond the
Municipal area) for the supply storage or
distribution of water for public purposes within
the Municipal area, and all bridges, building,

"engines, materialss and things connected their
with or appertaining thereto and any adjacent
land (not being pravate property) appartaln\pg to
any public tank or well;

(c) all pubi.c sewers and drains, and all
sewers, drains culverts and water courses in
alongside, or under any street and all works
materials and things appertaining thereto

(d) all ‘dust. dirt, dung, ashes, refuse,
animal matter or fifth or rubbish of any kind or
dead Dbodies of animals, collected by the
Municipality from the streets, houses, privies,
sewers, cesspools or elsewhere or deposited in
places fixed by the Municipality' under this
Regulation;

(e) all public lamps, lamp posts and
apparatus connected theirwith or appertaining
thereto:

(f) all land c¢r other property, within beyond
the municipal area, transferred to  the
‘Municipality by the Central Government or
acquired by gift, purchase, or othervise for
local Public purposes; and

(g) all public streets (other than major
roads) not being open spaces or lands owned by
Government and the pavements stones and other
materials thereof . and also all trees erectioms,
materials, implements and things provided for
such streets.

(2). Where any immovable property is.
transferred otherwise than by sale by the Central
Government to a Municipality for public purposes,
it shall be deemed to be a condition.of such
trangsfer unless specially provided to the
contrary, that should the property he at any time
resuned by or under the authority of the Central
Government, the compensation payable therefor
shall. notwithstanding anything to the contrary
in any law for the time being in force, ip no
case exceed the amount, if any, paid to the

* Central QGovernment for the transfer. together
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with the cost or the present value, wh:chever is
less, of any buildinge erected or other works
executed on the land by the Municipality.

Management 79.(1) he management, cont.rol and
publ;c administration of every public .nstitution
1pst1tu— maintained out of Municipal Fund vest in the
tions. Municipality.

(2) When any public institution has been
placed under the direction, managoment and
control of & Municipality all property,
endowments and funde belonging theret: shall be
held by the Municipality in trust for the
purposes to which such property, endoments and
funds were lawfully applicable at the time when
the instituticn was so placed:

Provided that the extent of the independent
authority of the municipality in respact of any
such  instatution may be defined by the
Administrator:

Provided further that nothing in this section
shall be held to prevent the vestiang of any
trust-property in the Treasurer of Charitable
Endowments under the Charitable Endowaments Act,
1890, :

Acquisition 76. When cny land, whether within or without

of land. the limits of a municipal area is required for
the purpos¢s of this Regulation, the
Administrator may, at the request of the
Municipality, take suitable steps under the
provigsion of any law for the time beirg in force,
to make such land available to the Municipality
and on payment by the Municipality of all such
changes as may be determined by the Acministrator
the land shal! vest in the Municipality.

EXPLANATION :— When any land :s required
for a new sireet or for the improverent of an
existing street. the Municipality may 1equest for,
in addition to the land to be occup:ed by the
street, the 'and necessary for the s:.tes of the
buildings to be errected on both sides of the
street, and such land shall be deusmed to be
required for “he purposes of this Regulation.

Tranafer 77.t1) A Municipality may, subje:t to rules
of pro— made in this behalf by the Adwinistrator,
perty transfer by saie, mortgage, lease, giit, exchange

vesting or otherwise any property vested in 1., not being

in Muni- property held by it on any trust th: terms of

cipality. which are inconsistent with the right so to
transfer.
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. (2) Notwithstanding anything contained in
sub-pection (1) a Municipality may, with the
sanction of the Administrator, transfer to

" Government any property vesting in the

~Saving of
Act 9 of
1914,

Definition
of "annual
Value'.

Municipality under section 74 or section 75 but
not so as to affect any trust or public rights
subjects to which the property is held.

78. Nothing in this Regulat:lon shall affect
the provisions of the local Authonuas Loans
Act,1914.

C. MUNICIPAL TAXATION!’

79. For the Purposes of this Regulation
"annual! value' means— -

(3) in the case of land the gross annual rent

at which it may reasonably be expecte:l to left

from year to year:

Provided that in the case of land assessted
to land-revenue or of ?ich the land-ravenue has
been wholly or in part exempted or renitted the
Administrator may direct that the - annual value
shall -be deemed to be double the ammxt of the
land-revenue for the time being aspesiled on the
land, whether such assessment is leviable or not,
or, when the land-revenue has been wholly or in
the part exempted or remitted, double he amount
which, but for such exemption or ramston. would
have been leviable:

(b) in the case of any house or building the
gross annual rent. at which sich house or
building, together with its appurtenances and any
furniture that may bs let for use' or enjoyment
therewith, -may reasonablly be expected to left
from year to year the subject to- the following
deductions, namely:—

(i) such deduction not exceeding fwenty per
centum "of the groes annual rent a3 the
Municipality may consider a reasonable allowances
on account of the furniture let with tle house or
building;

(ii) a deduction of ten per centum of the
balance of the groes annual rent after allowing
the deduction (if any), under sub—clawie (1) for
cost of repairs and for all other expenses
necessary to ma:ntain the building: in & State to
command such grces annual rent;

(iii) where land is let with a'bui.ding, such
deduction, not exceeding twenty per centum of the
gross annual rent. as the Municipulity may
consider reasconable on account of {he actual
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expenditure, (if any) annually incurred by the
owner on the upkeep of the land :n a State to
command such gross annual rent;

(C) in the case of any house or building the
gross annual rent of which cannoct be determined
under clause (b) five per gentun of the sum °
obtained by adding the estimared present coet of
erecting the building less such :mount as the
Municipality may deem reasonable to be deducted
on account. of depresation (if any) to the
estimated market value of the site and any land
appertaining to the house of building;

Provided that —

(i) in the calculation of the annual value
of any premises, no account shall e taken of any
machinery theron ; and

(il1) where, in the opirion of the
Municipality. the annual value of any building
would Dby reason of exceptional circumstances be
excessive, 1f calculated accordance with the
foregoing provisions ‘of thia section, the
Municipality may fix the annual value as such
less amouni. as appears to it equitable.

Expianation 1.—~ For the purpose cf clause(b),it
is immaterial Whether the house or building,and
the furniture and the land let for use or
enjoyment therewith, are let Lty the same
contractor by different contracta and,if by
different contract,whether such contracts are
made simulzaneously or at different times.

9
Explanation 11.-~The expression ''gross annual
rent"does not include any tax payable by the
owner in respect of which the owner and tenant
have agreed that it shall be paid by the tenant.

80.(1) 3ubject to such general or special Taxes
orders a3 the Administrator may make, a Which
Municipality may in the manner provided by this May be
Requlation impose any of the following taxes in  imposed.
the Whole or any part of the muiicipal ares,
namely:—

(a) a tax on building or laiwds or both,
payable by the owner, not exceeding,-—

(1) ten per centum of the annual value; or
(ii) fifty paise per square metre of the
ground area per annum; or
‘ (1ii) rupees three per running foot of
trontage in streets and bazaras per annum.
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3 (b)' a tax on persons practising any
profgsslon or art, or carying on any trade or
calling Within the Municipal area:

Provided that the total amount of such tax

payable by any one person, shall not exceed two
hundred and fifty rupees per annum.

(c) a tax, payable by the owner, on all or
any class of vechicles,all or any c¢lass of
animals or dogs. When the vahicles, animals or
dogs,as the case may be,are kept within the
municipal area:

(d? a tax of the nature of a toll on vehicles _
and animals used for riding, driving, draught or
burden and entering the municipal area;

Provided that--
. i
(i) no tax shall be levied in reépect'of any
vehicle or animal! for Which a téx is paid under
‘clauge (c);

(ii) any Owner of such vehicle or animal may
ccmpound for the tax by paying the corresponding
tax under clause (¢) if such tax is in force in
the municipal area,

(e} an octroi or a terminal tax on animals or
. dogs or goods brought into or sent cut of the
municipal area:

Provided that no tax under this clauge shall
be impcsed accept with the previous sanction of
the Administartor to the proposal for the
impogition thereof;

(f) a tax to meet the cost of comnstructing
or maintaining works for supply of water to the
municipal area payable by the occupier or, if
there be no occupier. by the owner, on the annual
value of such buildings or lands are as so
situated that their occupiers can benefit by the
¢ Works:

Provided that the rate of tax payable by any
such occupier of owner as the case may le, shall
be determined having regards !among other
considerations, to the distance of the building
or lands from the nearest point at which the
water can be delivered from the works to their
level:

Provided fuw-ther that no such tax =hall be
leviable in respect of building or lands which
assessed to the general water-rate or the special
water-rate as hereinafter provided;
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(g} a general water-rate payable by the
inhabitaants of the municipal area.or a special
. water-rate for water supplied by the Municipality

under soction 102 which may be asusessed in any
3 form including that of charge for smuch supply:

Provided that no such rate sha 1 exceed that
limit o limits prescribed by the Administrator
from tims to time;

(h) a lighting rate not exceexiing three per
centum of the annual value of hold:ng:

Prov:ded that such rate shall not be levied
in an area where lighting arrangerment have not
been made:; E

(i) rates for general conservincy or house
scavenging on such scale terms and conditions - as
may be spproved by the Administralor from time
to time; ?

(j) a tax on advertisement:

(k) a fee for grant of permisscn to errect a
building other than a hut;

(1) a fee for parking of buse:s . lorries,taxis

and other vehicles Where parking faclities or

E¥og terminus for buses, lorries, taxis and other
vehicles are provided by the municipality:and

(m) aiy other tax which may be authorised by
the Administrator. ;

(2) HNotwithstanding anything contained in
this Requlation or any other law for the time
being in force, the property belonging to .
governmen. shall be exempt frem all taxes
mentioned in clauses (a), (c), (d), (e), (f). and
(h) of sub-section (1).

(3) lotwithstanding anything contained in
this Requlation, all taxes, rates, fees, or
cesses which were being lawfully levied Dbefore
the commencement of this Regulaticn shall,until
some other provision is made under this
Regulaticn,continue to be levied ard collected in
the same manner in which they were being levied
and collected before such commencement.

Procedure B1.(1) Every Municipality shall,before
in imposing any tax, obeerve the procedure
imposing prescribed in this section.

taxes. . 3



44, THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZETT3, DEC. 8, 1994

. (2) The Municipality shall, by a resolution
passed. at a special meeting frame proposal
specifying the following particulars, namely ;-—

(a) the nature of the tax having reyard to
the provisions of section 80;

(b) the persons or class of persons on Whom,
and the description of property or other taxable
things or the circumstances in respect of Which,

3 the tax is proposed to be levied;

(c) the amount or scale of the tax:

f
(d) the rules regulating the levy ?f he tax;
and i
|
(e) any other watter Which the Administrator
may by general or special order,require to be
specified.

(3) The Mun:cipality shall publish the
proposals in such manner as may be prescribed by
the Administrator and shall also publish a notice
inviting the objections and suggestions in
writing of the persons likely to be affexted by
such proposals, Within a period of not leas than
one month of the date of such publication.

(4) After the oxpiry of the period raefferd to
in sub-section (3), the Municipality shall at a
special meeting, take into consideration the
objections and s;qqestzons of the aforesaid
persons recived (if any) and shall then either
confirm its resolution referred to in sub-section
(2) with or Without modification,amendpent or
alterations, or abandon such resolution.

(5) When a resolution has been confirmed Dby
the Municipality under sub-section (4), it shall
be presented to the Adwministrator who may —

(a) give his approval to the resolutzan after
maklnq any change: its form which appears to him
to be necessary; or

(b) refuse to give his approval to the
resolution; or

(c) return the resolution to the Municipality
for reconsideration in the light <¢f such
suggestions as may be made by him.



THE ANDAMAN AND NICOBAR EXTRAORDINARY GIZETTE, DEC. 8, 1994 49

(6) If the Administrator gives his approval
to his resolution, he shall notify the resolution
together with any rules which he may make under
section 203 in respect of the tax and shall
also specify a date, not earlier than three
months [rom the date of such notification, from

which the tax shall come' into force and be
levied: !

Provided that a tax leviable by the year
shall not. come into force except cn the first day
of January, April, July or October in any year:
and if ii. comes into force on any day other than
the first day of April, it shall be leviable by
the quarter till the first day of April then next
ensuing.

(7) When the Administrator refuses to give
his approval to a resolution, it shall be
returned to the Municipality.

(8) When the Administrato- returns a
resoiution to the Mupicipality, th: Municipality
may either abandon such resolution or may. after
reconsideration, amend, alter or vary such
resolution; and the rescglution so amended,
altered or varied shall be presented to the
Administrator and be disposed of !»w him in the
manner provided in sub-section (5).

{9) The procedure prescribed in this section
shall apoly to any proposal to increase or
decrease -he amount of, to extend or curtail the
scope or affect of any tax.

{10) A notification under sub—stection (6) in
respect of a tax shall be ' conclusive evidence
that such tax has been imposed in ticcordance with
the provisiong of this Regulation.

82, lotwithstanding anything contained in
this Regu.ation, if at any time it appears to the
Administrator on a complaint that wny tax imposed
under this = Regulation is uniair in its
incidence or that the levy ther¢of or of any
part thereof is inijurious to the irterest of the
general public, he may require the Municipality
to- take within a specified periocd, measures to
remove tle objection indicated by him; and, if
within tlat period, the requirement is not
complied with to the satisfaction of the
Administretor, he may, by notification suspend
the levy cf such tax, or of such pert thereof, as
the case may be, until the objection has been
removed.

Power of
Administ-
rator to
suspend tax.
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83.(1) Every Municipality shall cause an
agsessment list of all buildings and lands on
which any tax 1s imposed to be prepared,
containing — o

(a) the name of the street or muhilla in

which the property is situated;

(b) a description of the property sufficent
for the identificaftion thereof;

(c) the names of the owner and occupier if
known;

(d) the annuai value and the particulars on
which the annual value is based; and

(e) the amount ¢f the tax assessed thereon
by the Municipalitv.

{2) When the assessment list ha3z been
compeleted the Mun:ciaplity shall give public
notice thereof, and of the places where tie list
of a copy thereof may be inspected: ani every
person clainihg to be either the ownerH or the
occupier of the property included in th:z list,
and any authorised agent of such person snaall be
at liberty to inspect the list and to make
extracts therefrom without charge.

84.(1) The Municipality shall, at the time of
the publication of the assessment list, give
public notice of a time, not less than one month
thereafter, when it will proceed to revise the
valuation and assessment and in all cases in
which any immovable property is for the first
time assessed, or the assessment thereof 1is

. increased, it shall also give notice thereof to

the owner or the occupier of the property.

(2) Every obijection to a valuation or
assessment shall be in writing setting fcrth the
grounds on which the valuat on or assessment is
disputed and shall be left at the office of the
Municipality before the time fixed in the note.

(3) The Municipality, or such sub—-committee
or officer of the Municipality or of Govt.-as it
may by special resolution appoint in thie behalf,
shall consider every objection duly pade and
shall, after giving the objection an ‘opprtunity
of being heard in support thereof e:ther 1in
person or by duly authorised agent, disposed it
of and make such ccnsequential amendment (if any)
as is necessary in the assessment list. '

85,(1) When the Municipality or the sub-
committee or the officer appointed - 1in that
behalf under sub-siection (3) of section - 84,
has disposed of the objections and. nade tbe
necesgary amendments in the assessment list in
the manner prescribed in that sub-sect.ion, the

£

" Preparation

and publi-
cation of .
agsegsment -
list.

Disposal of
objections.

Authenti-
cation
of list..
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Further
amend-
ments of
asgess—
ment list
and )
annual
revision.

Chairperson or the members ';of the sub-committee
or the officer as aforesaid, as the case may be,
shall authenticate it and at the same time

certify that no valid objection has been made to

the valuation and assessment contained in the
list except in the cases in which amendments have
been entered thersin: and, subject to such
amendments as may thereafter be duly made, the
tax 20 agsessed shall be deemed to be the tax for
the year commencing on the first day of April
next ensuing and, in the case of a tax imposed
for the first time, for the period between the
date on which the tax comes into force and swch
first day of April.

(2) 'The list when so authenticated shall be
deposited in the office of the Municipality and
shall thare be open during office hours to all
owners o' occupiers of the property included
therein or the authorised agents of such persons,
and a piblic notice that it is so open shall
forthwith be published.

86.(1: The Municipality may, after giving
notice to any person affected by the amendment,of
a time not less than one month from the date of
service, ut which the amendment is to be made, at
any time zmend the list by inserting the name of
any persol. whoee name ought to have been or ought
to be irserted, or by inserting any property
which ought to have been or ought to be inserted,
or by altering the assessment on any property
which ha=s Dbeen srronecusly valusd or assessed
through fraud, accident' or mistake, whether on
the part of the Municipality or of the assessee
or, where in the case of a tax payable by the
occupier & change in the tenancy has taken place
by altering the name of occupier.

(2) Any person interested in any such
amendment may tender an objection to the
Municipality in writing before the time fixed in
the notics, and shall be allowed an apportunity
of being heard in support of the same in person.
or by authorised agent, as he may think fit.

(3) 1v shall be in the discreation of the
Municipality to prepare a new assessment list
every year, or to adopt the valuation and
assessment contain in the list for any year, with
such altecation as may, in particular cases, be
deemed necassary, as the valuation and assessment
for the year following, giving to persons
affected sy such alteration the same notice of
the valuition and assessment as if a new
assessment as if a new assessment list had been

prepared.
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Notice to
be given
to Muni-
cipality
of all
transfer
of title
of per—
sons pri-
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liable to
payment
of pro-
‘perty
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Remigssion
of tax
on un-
occupied
immovable
property.

- aforesaid; or

_ B87.(1) Whenever the title to or ‘over any
building or land of any person primarily liable
for the . payment of property taxes on such
property is transferred, the transfer shall,.
within three month of the registration of the
deed of transfer if it is registered, or if it is
not registered within three months of its
execution, or if no instrument is executed within
three months of the actual transfer, give notice
in writing of such transfer to the Municipality.

(2) Every person primarily liable far the
payment of tax on any immovable property who
transfers his title to or over such property
within giving notice of such transfer to the
Municipality as afcresaid, shall, in addition to
any other liability which he occurs through such
neglect, continue t¢: be liable for thepayment of

- all such taxes from time to time. payable in

respect of the said property until it gives such
notice, or until the transfer shall -have been
recorded in the Mun:cipalities books.

(3) Nothing in this section shall be held to
diminish the 1liabil ity of the transferee tor the
said taxes or to ai‘fect the prior claim of the
Municipality for ths recovery of the taxes due on
any immovable prope-ty. e AR

88.(1) When any property assessed to a tax.
under clause (a), {g) or (i) sub-section (1) of
section 80 which is payable by the year or by
instalments, has remained unoccupied unproductive
of rent throughout the year or - the period in
respect of which any instalment is payable the
Municipality shall remit the amount of the tax or
of the instalment, as the case may Dbe:

Provided that no such remission shall
granted unless notice
which it is clammed

be
in circumstances under
has. been given to the

. Municipality with:n® the first month qfte; the
- expiry of the poriod in respect of it is 80

claimed. |

§
(2) When any sich property as afpresaid —

or productive of

a) . not been occupied ;
s less . than ninety

rent for any period of not
consecutive days; or

consists of separate tenements, cne o
have not been | occupier or
for any such period as

. (b)
more of which has or
productive of rent



b

THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZETTE, DEC. 8, 1994 53

(c) 18 wholly or in greater part demolised or

destroyed by fire or otherwise,

the Municipality may remit such portion (if any)
of the tax or instalment as it may think
gquitable, but the portion so remitted shall not
if any cose falling only under clause (a) exoeed
one half of the tax or the instalment as the
cace may be. ¢ :

(3) The burden of proving the facts entitling
any person to claim relief under the section
shall lie upon him.

(4) For the purposes of the section neither
the presence of a caretaker not the mere
retention in an otherwise unoccupied dwelling
house of the furniture habitually used in it
shall constitute occupation of the house.

(5) For the purposes of this section a house
shall be deemed to be productive of rent if let
to a tenant who has continuing right of
occupation thereof, whether it is actually
occupied by such tenant or not.

89.(1) When any sum is due on account of a
tax payable under this regulation in respect of
any immovable property by the owner thereof the
Municipality shall cause a bill for the amount
stating the property and the period for which the
charge ia made, to be deliivered to the person
liable tc pay the same. '

(2) [f the bill is not paid within ten days
from the delivery thereof the Municipality may
cause a notice of demand to be served on the
person liable to pay the same and if he doss not
within seven days from the service of the notice
pay the sum due with any fee liable for the
notice or show sufficient cause for non-payment
the sum due with the fee, shall be deemed to be
an arrear of tax.

(3) rhe amount of every such arrear shall,
subject t> any claim on behalf of government, be
a first charge on the property in: respect of
which it is payable, and shall besides been
recoverable in any other manner provided by this
Regulation, be recoverable on application made in
this behaif by the Municipality to the Collector,
as if the property were an estate assessed to
land-reveaue and the arrear were and arrear of
such reveaue due thereon:

Recovery

of property
taxea payable
by owner.
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Provided that nothing in this sub-section
shall authorise the arrest of a defaulter.

(4)’ If any tax or-sum liable under this
Regulation from the owner is recovered from the
occupier, such occupier shall, in the absence of
any contract . to the contrary, be entitled to
recover the same from the owner may 'deduct the

same from the rent than or thereafter due by him
to the owner. :

?0.(1} Every person bringing or receiving Power to
within the octroi or terminal tax: limits of examine :
Hunlc;iml area any article on which. octroi or article
terminal tax is payable shall when required by an liable to
officer duly authorised by the Municipality in octroi or
this behalf and so far as may be necessary terminal
ascertaining the anount of tax chargeable — tax and

: to search.

(a) permit that officer to inspec¢t examine,

weigh or otherwise deal with the article; and

(b) communicete to that officer any
information, and exhibit to him 'any Dbill,
invoice or documeni. of a like nature which he may
posess relating to the article.

(2) If any person bringing or receiving
within the octroi or terminal tax limits of - a
Municipal area a :onveyance of packing on which
octroi or terminal tax is or is believed to be
liable, refuses on the demand of an officer .
authorised by the unicipality in the behalf, to
permit the officer to inspect. weigh:or otherwise .
examine. the contents of the conveyance or package
for the purpcee of ascertaining whether it
contains any articles in respect of which octroi
or terminal tax is payable, or. refuses to
communicate to that officer any information or to
exhibit to him any bill invoice or document of a
like nature, whicl' he may posseass relating to the
article, or with the intention of defrauding the
Municipality, communicates any.such informations
which is false or exhibits any such bill, invoice
or document of @ like nature which is false,
forgeded or frawtulent, he shall be punishable
with fine which may extent to rupeesiafifty.

(3) Any such person may demand that the
conveyance or package of both, as the case may
be, shall be taten without unnecessary delay o )
before a member or the Secretary or Magistrate,
who shall cause the inspection to be made in his
presence. "
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Appeal
against
taxation.

3
9l. If goods passing the octroi or terminal
tax boundary of a Municiapli area liable to the
payment of octroi or termipal tax, than every
person who, with intension to defraud the
municipality, introduces or attempts to introduce
vithin the said octroi or terminal tax boundary
any such goods upon which payment of the Octroi
or terminal tax due on : introduction has
neither been made nor tend or causes abets
such int-oduction shall be ishable with fine
which may extend either to ten times the value of
such octroi or terminal tax.. or to fifty rupees,

whichever amount is greater.!

92.(1: In the case of I'non—payment of any
octroi o terminal tax, on demand the officer
empowered to collect the same may seize any
article on which the octroi or terminal tax
chargeabli:, or any part of its burden of
sufficient. value to satisfy the demand inder the
cover of « seizure memo in presence of witness. A
copy thereof be handed over to the concerned
person of the after obtaining his acknowledgement
on the bocy of original seizure memo.

(2) The Municipality, after the lapse of five
days from the seizure and after the issue of
a proclamstion fixing the timing and place of
sale, ma)  cause any property so seized, oOr SO

“much thereof as may be necessary to be sold Dby

public auction to satisfy the demand and the
expenses occasioned by the peizure. custody and
asale thereof, unless the damage and expenses are
in the meantime paid: ;

Proviced that, by order of the Chairperson or
a Vice—Chairperson, articles or perishable nature
wnich car not be kept fory five days without
serious 1isks of damage, may be sold aifter the
lapge ot such shorter time as he may, having
regard tc the nature of the articles, think

proper .

93.(1) An appeal against the assessment or
levy of, ¢r against the refusal to refund any tax
under this vregqulation shall lie to the
Administrator or such officer may be empowered by
him in this behalf.

(2) 1f, on the hearing of ‘an appeal under
this secti-n, any guestion as to the liablity to,
or the principle of assessment of a tax arises,
on which the officer hearing the appeal
entertains reasonable doubt, he may either of
his on mot ion or on the application of any person
interested. draw of a statement of the facts of

Penalty for
evasion of
octroi or
terminal
tax.

Summary
recovery of
octroi or
terminal
tax.
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the case and the point on which +doubt is
entertained, and refer the' statement! which on

opiqiqn on the point for the decision of the
Administrator.

(3) On a reference being made under sub-
section (2). the sub-sequent proceedings in the
cage shall be, as nearly as may be, in conformity
with the rules relating to references to the High
Court contained in sBection 113 of the Code of

Civil Procedure. 1908 an order XLVI in the first
schedule to that Ccde.

(4) In every ¢ppeal, the costs shall Dbe in
the discretion of the officer deciding the
appeal .

(5) Costs awerded under this section to a
Municipality shail Dbe recoverable by the
Municipality as if there were arrears of a tax
due from the appellant.

(6) If a Municipality fails to pay any costs
awarded to an appe!lant within 10 days after the
date of the order for payment thereof, the
officer awarding {he costs may order the person
having custody of the balance of the Municipal
Fund to pay the amount.

Limitationg. 94. No appea. shall be entertained under
gection 93 unless the appellant has paid all
other municipal 'axes due from him to the
Municipality upto the date of such appeal, and
unless it has been preferred —-—

(a) where it refers to a tax on any land or
building, within cne month of the publication of
the notice prescribed by section 85 or sub—
gection (3) of section 86 or of the date of the
final order under 3ection B6, as the case may be:
or

(b) where it rafers to any other tax, within
one month of the date on which a demand was made
- therefore:

Provided that an appeal may be entertained
after the expiry of the period referred to @n
clause (a) or clause (b), as the case may be if
the appellant satisfies the officer before whom
the appeal is preferred that he had sufficient
cause for not presenting the appeal within that
period.



THE ANDAMAN AND NI“OBAR EXTRAORDINARY GAZETTE, DEC. 8, 1994 57

Tax not
‘invalid
for
defect of
form.

Remisaions
and exe—
mptions.

95. No ussessment and no charge of the demand
Qf any tax made under this Regulation, shall be
inpeached o affected by reason of any mistake in
the name, residence, place of business of
occupation of any person liable to pay the tax,
or in the cescription of any property or thing
liable to the tax, of any mistake in the amount
of assessment or tax, or by reason any clerical
error or other defect of Form; and it shall be
enough in any such tax on' property or any
assessment of value for the purpose of any such
tax if the property taxed or assessed is so
described s to be generally known: and it
shall not be necessary to name the owner or
occupier thereof.

96.(1) h Municipality may exempt, in whole or
in part, for any period not exceeding one year,
from the payment of any tax. any person who by
reason of poverty is. in its opinion, unable to
pay the same. and may renew the such exemtion as
often as may be necessary.

{2) A Municipality, by a resolution passed at
a special mesting may —

(a) proride that any person or all persons
may be ailoved to compound for any tax imposed
under claus: (e) of sub—section (1) of section
80: or

(b) subject to the control of the
Administator - '

(i) abo!ish suspend or reduce in amount any
tax imposed wnder section 80; or

(i1} for a special reasons exempt in whole or
in part from the payment of any such tax any
person or «lass of persong or any property or
description «f property.

(3) The !dministrator may by order in writing
exempt in wlole or in part from the payment of
any such tax any person or class of persons or
any property or description of property.

97.(1) Every person shall on the demand of an
officer duly authorised by the Municipality in

this behalft furnish such information as may be

necessary in order to ascertain whether such
pergon 18 abie to pay any municipal tax; and
every hotel or lodging-house keeper or Secretary
of a resiadential club shall aiso on demand made
as aforesaid furnished a list of all persons
residing in such hotel, lodging-house or ciub,

Duty of fur-
nishing true
information
regarding
liablity to
Municipal
taxation.
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1
(2) 'If any person s30 called upon to fhrnish
such information omits to do so or furﬁishee
information which  is untrue he shall be
punishable . with fine, which may extent to one
hundred rupees.

98. Subject to the orovisions of sub-gection

(6) of section '8l and od sub-section (1) of

section 85, any tax imposed under this chapter

and payable periodically shall be payable on such

dates and in such inztalments (if any) as the
Municipality may direct. g
b

49. No objection siall be taken to vai'}uation. :

or assessment, nor shall the liability of any
person to be assessed cr taxed be guestioned, in
any other manner or by any other authoritb than
is provided in this Reculation. i ‘

e

100. No refund of any tax shall be claimable
by any person otherwiisse than is accordance with
the provisions of this Regulations and th?‘rules.

CHAP[ER VIII }
Public Health and Safety
A. Water Supply i

k

101. (1) In a vunicipal area in [which a
general water-rate i:: levied clause (g)fof sub-
gection (1) of section. B0 the Municipality shall,
and in any other case a Municipality may,proyide
a supply of drinking water within the Eunic1pal
area and shall cause such tanks,rpservoirs
engiens, pipes,taps and other works as may be
necessary for the sail purpose, to be copstructed
and meintained, whether within or without the
Municipal area and shall errct sufficient gtand-

paies or other conveaiences for the gratuitous

supply of water to the public. )

(2) The Municipality shall,as | far as
possible, make adequate provision to engure that
such supply is contiious throughtout the ygar.and
that the water is af. all times pure an@ f£it [for
hupan consumption. :

102.(1) A Municipality may.on qpplicatipn by
the owner or occupiei” of any buildlqg.qrranqe for
supplying water from the nearest main t? the =same
for domestic purposss, in such quantivies as ix
thinks reasonable,and may,if 1t %=con51ders
necessary, limit toae ammount of water to be

go supplied.

Taxes when
payable.

Taxation
not to be
questioned
except
under Regu-
lation.

Refunds.

Provision
of water.

Supply of
water.
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Explanation :— A supply of water for
domestic purpose shall not be deemed to include a
supply — '

(a) for any trade,manufacture or businese;

(b) for gardens or for purposes of irrigation:

(c} for buliding purposes;

(d) for' fountains,swimsming bathe, or for any
ornamental or mechanical purposes;

(e) for animals,were they are kept for sale
or hire ior the sale of their produce or any
preparatior therefrom:

{f) foo watering roads or paths.

{2) A Municipality may with the sanction of
the sub-committee supply water for any purpose
other then a domestic purpose on receiving a
applicatior gpecifying the purpose for which the
supply is required and the quantity likely to be
consumed .

Provided that the Municipality may withdraw
such supply at any time if it should appear
necessary to 4o so 1in order to mantain a
sufficient supply of water for domestic purposes.

(3) sor all water supplied under this
section, payment shall be made to the
Municipality at such epecial rate or rates as may
be prescribed under clause (g) of sub-section (1)
of section 30.

“Making 103. where water is to be supplied under

connec— section 1uvZ, all necessary communication pipee

tion with and fitting shall be supplied by the Municipality

municipal and the working of laying and applying a such,

water communicatisn pipes and fittings shall Dbe

works. executed by the Municipal angency under
the orderg >f the Municipality.

Providel that the cost of making any such
connection ind all comsunication pipes and fiting
50 supplied and of all work so executed shall be
paid by the owner or the person making the
application for water supply:

Providel further that the Municipality may,
if it thinks fit, provide a meter and charge rent
for same, Or may require the owner or applicant
to provide a meter of such size, material and
descripiton as it may approve.
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|
104,(1) Any cowner >f occupier of any building
or land in or on which water supplied under this
Regulation is misused iue to negligence'or other
circumstance under his control or is used with
out permisson in excass or the quantity fixed
under section 102 or in which the pipes; mains or
other works are out of repair to! such an
extent as to pass waste of water, shall if he
has knowledge there of, be bound go give notice
of the to such office- as the Municipality may
appoint in this behalf L

(2) if any person hose pemises are |, supplied
with water neglect to nay the water rates or any
sum payable in respect of the water Paupplied
under this Regulation, or to give rotice as
provided under sub-section (1) or- willfully or
negligently ‘misuses or causes waste of vater the
Municipality may, afte: giving him suchinotice as
it deems reasonable in the circumstaneg cut off
the supply of water from his premises. :

B. Protec.ion from fire

105. A Municipal .ty may equip itself with
such implement, appliances and other materials as
it may think necessary for rending assietance in
extinguishing  fires und protecting life and
property when fires oceur. = . .- )

!

R ' i

106. (1) On tne occasion of af fire a
municipal area, any Mugistrate the secretary or
any member of the Municipality or any mémber of a
fire-brigade then and there directing the
operations of men belonging to the brigede or any
police officer directec by a Hagistrateimay-— .

(a) remove or order th« removal of any gerson-ﬁho
by his presence interyeres with or impedes the
operations for extincuishing the firq*.or for
saving life or propert:’ i

AT : !l
(b)_close any street o passpge in or near which
any fire is burning: E

(¢) for the purpose oOf extingulshing - the
fire,break .into or ‘hrough or - pull .down any
premises, .or -cause any premises, to ‘be broken
into or through or to e pulled down or used for
the passage of houses or other appliances;

M e 'F
(4) cause mains and pipes to be shyt off BO
as to give greater prussure of water 1p or near
the place where the fire has occurred;
- ‘ i .
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Powers of
the Muni-
pality in
reapect
of drains.
privies,
etc.

'(e) cal: on the perscons in charge of any fire
engine to render such assistance as may be
possible; and

(f) generally, take such measures as my
appear necesisary for the preservation of life or
property.

(2) Wen any Government Dbuilding is
endangered by fire, the officers of the public
Works Depariment for the time leing in charge .of
the bulidirg may exercise the powers conferred
on a Magistiate by sub-section (1). :

(3) No rerson shall be liakle to pay dJdamages
for any act done by him in good faith under this
section.

(4) Amy damage dome in the exercise of a
power conferred or a duty imposed by this
section shell be deemed to be damaged by fire
within the meaning of any policy of insurance
against fire.

(5) The powers conferred by this section
shall be subject to any conditions of
restrictions Which may be imposed Dby the
Administratcr.

C. Drains and privies

107. (1) A Municipality may by notice require
the owner of any building or land in the
municipal area—

{(a) to provide move or remove any drain
privy, latrine, urinal cesspool or other
receptacle tor fifth or refuse or provide any
additional drains privies latrines urinals
cesspools or other receptacies as aforesaid which
should in its opinion be rprovided for the
puilding or land in such manner and of such
pattern as the Municipality may direct;

' {b) to nave any oprivy, latrine or urinal
provided with some shut out by a sufficent
roof . wall or fences from the, view of persons
passing by cr dwelling in the neigh_bmrhood or to
remove or alter as the Municirality may direct
any door or trap—door of a srivy  latrine or
urinal opening on to any street or road; or

(¢} to :lose,demolish, rerair, alter or put
in qgood ordar any drain, privy latrines, urinal
casspool or receptacle for any fifth or refuse.
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{(2) A Municipality may by notice reguire any
person who constructs in the municipal area any
new drain privy latr:ne urinal cesspool or
receptacle for fiftl. or refuse without
its permisson in writing or contrary to
directions or to the provisions of this
Regulation or of any bys-laws or Who construucts
rebuilding or opens any drain privy latrine
urinal -cesspool or receptacle for fifth or refuse
Which it has ordered tc¢ be demolished or closed
or - not to be made to demolish the drains, privy
latrine urinal cesspool or recepracle or to make
such alteration therein as it thinks fit.

(3) A Municipality may by notice, require any
person who without ite permission -in writing
newly erecis or rebuilds any building over any
sewer drain, culvert, water—-course or water-pipe
vested in the Municipality to pull down or
otherwise deal with the same as it may tq;nk fit.

l ‘

108.(1) A Municipality may by notice ' require
the owner or occupier ¢f any land on which any
drain, privy latrine, vrinal, cesspocl or other
receptacle for fifth or refuse for the time being
exists within fifty feet or any spring, well,
tank; reservoir or other source from which water
iz or may be derived for public use to remove or
close the same within ¢ne week from the service
of such notice.

(2) Whoever without the permission of the
Municipality fails to ccmply with the requirement
of the notice referred to in sub-section (1)
shall be punishable witl fine which may extend to
twenty rupees and with a further fine not
exceeding ten rupees fcr each day during which
the -offence is continued after the lapse of the
period allowed for compiience therewith.

109. Whoever without the permission of the
Municipality~-

(a) causes or knowingly or negligently the
water on any sink, sewe: or cesspool or any other
offensive matter to flcw, drain or be put wupon
any street or public place or into any sewer or
drain, not set after fcr the purpcse, shall be
punishable with fine which may extend to; twgnty
rupees. ! 3

(b) makes or causes to be made, or alters or
causes to be altered ary drain leading into any
sewer or drain vested in the Municipality shall
be punishable with fine which may extend to fifty
rupees.

its

Removal of
latrines,
etc., near
any source
of water
supply.

Inproperly
discharging
sewage and
making or
altering
drains
without
authority.
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D. layinag and connecting pipes, sewers
and the like

] 110.(1; A Municipality ﬁuy lay or carry sany Power to
main pipe drain, sewer or channel of any kind for lay or
the purposs of carrying out establishing or carry mains,
maintaining any system of water supply drainage pipes, drains
or seweragz through, acrosg under or over any or gewers for
road or str2et or any place laid out or intendent water supply
as a road r a street or affer giving not less etc.
than fourte:n days notice in writing to the owner
or occupie- in to through across under or over
any land or building situated within the
municipal a-ea, and may at a.:l times do all acts
and thinks which may be necessary or expedient
for repairiig or maintaining any such main, pipe.
drain, sewe~ or channel as the case may be in an
effective state for the purpose for which the
same may be used or intendeded to be used:

Providei! that no nuisance or interference
with the r .ghts of the owner or occupier to the
enjoyment f such land or building, shall be
created by any such operation to any larger
extent than what is absolute'y necessary for the
proper execiution of the work: .

Providel further that no such operation into
through, a:ross under or over any major road or
Government >uilding or land. shall be carried out
except witn the permisgion in writing of the
Public Work s Department:

:
Provide| also that reasonable compensation

shall be piid to the owner or occupier for any

damage at the time sustained;by him on account of

or direct )ccasioned by the carrying out of any

such operat .on: F )
111.(1) No person shall, without the Connection

permission of the Municipal.ty at any time make mains etc.

or cause to be made any connection or

communication with any main, pipe, drain, sewer,

or channel —onstructed or maintained by or vested

in a Municinality for any pw-pose whatsocever.

(2) A Municipality may prescribe the size of
the feerulrs to be used for: the supply of water
and may estiblish meters or other appliances for
the purpose of testing the quantity of quality of
any water supplied to the premises of any person
or to or fo- the use of any perscn or business.

(3) The ferrules, communication pipes,
connections meters, stand-p.pes and all fittings
thereon or connected therowith leading from
mains, pip:s, drains, sewers or channels in to
any build:ag or land and the pipes fittings and
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works inside any such builduing or * within the
limit of any such land, shall in all cases be
executed subject to the insepection by and to
the satisfication of the Municipality.

(4) A Municipality may fix the fees to be
charged. for the establishment by or through its
agency of communication from and connections with

mains or pipes for the supply of water and may
levy such fees. i

E. Disposal oy surface water

Troughs 112.(1) The Municipality by notice require the

and pipes owner any building or lind to put up and keep in

for rain good condition proper throughs and pipes for

water. receiving and carrying the water including the
rain water from the hiilding or land and for
discharging the same 30 as not to inconvenience
persons passing along the street.

(2) For the purposs of efficiently draining
any building or land in the municipal area a
Municipality may by notice in writing —-

(a) require any court-yard alley .or passage
between two or buileings to be paved with such
materials and in such nanner as may be approved
by it: and '

(b) require such paying to be kept 1in proper
repair.

F. Bathing ard Washing places

Bl
113.(1) A Municipalily may set apart suitable
Bathing places in the municipa’ area for the purposes of

and bathing and may speciiy the times at which and
washing the sex of the perscn ly whom persons such places

places. may be used and may also set apart suitable

- places for washing animals or clothes or for any

other purposes coniiected with the Thealth

cleanliness or comfort of the inhabitants of the

municipal area; and any public notice prohibit

the bathing or washinj of animal or clothes in

any public place not s> set apart or at times or

by persons other thai those gpecified and: any

other act by which watsr in public places may e

rendered foul or unfit for use and may charge

fees for the use of sush places by any gpecified

class or classes of oersons or by the public
generally.



THE ANDAMAN AND WICOBAR EXTRAORDINARY GAZETTE, DEC. 8. 1994 65

(2) h Municipality may fix by notice places
at which articles or clothing, bedding or other
articles which have been exposed to infection
shall be washed and no persons shall wash any
Such articles at any place in the Municipal area
not so fixed.

G. Cleaning
Removal 114. A Municipality may fix places within or
and with the approval of the Deputy Commissioner
_ diposit beyond the limits of the Municipal area for the
of fen~ deposit of refuse rubbish or offensive matter of
give any kind o for the disposal of the dead bodies
matter, of anima 8 and may by public notice give

directions as to the time manner and conditiona
at in an: under which such rubbish offensive
matter or dead bodies of any animals may be
removed aiong any street and deposited at such

places.
Failure 115. whoever being the owner of occupier of
remove any building or land in a minicipal area, keepe
offensive or knowlingly or ngligently allows to be kept feor
matter. more than twenty four hours or otherwise than in

some proper receptacle or pit any dirt dung bones
ashes night-seo0il or filth or any noxious or
effensive matter in or upon such building or land
or suffers any such receptacle or pit to be in a
fiithy or noxious state or neglects to employ
proper mean: to cleanse and purify the same shall
be punishao.e with fine which may extend to fifty

rupees,
Penalty 116. Whoever commits or permite any servants
for or for member of his house hold or any person

nuisance. under his control to whom the provisions of
gection 82 section 83 or section 84 or the
Indian Panc¢l Code or applicable to commit a
nuiance upor any street or into any public sewer
or drain «r any drain communicating therwith
shall be punishable with fine which may extend to
twenty rupees.

H. House Cleaning

Defination 117. For the pupose of this Regulation house-

of house cleaning meaas the removal of filth rubbish odour

cleaning. or other offensive matter from a privy latrine,
urinal, cesspool or other common receptacle for
guch matter in or pertaining to a Dbhuilding
including 1t:3 appurtenances.

Undertaking 118.(11 It shall be the duty of every
of house Municipality to make such arrangements in to
cleaning maintain a system of such servants for house-
by Muni- cleaning as t may deem fit.

cipality.
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i

(2) The Municipality shall charge:such rate

- or rates for house-cleaning as may be  jpreacribed

under clause(i) of sub-section (1) of section 80.

(3) Any servant of a Municipality who is
employed in house-cieaning may at all ‘lreascnable
times do all things necessary for the proper

performances of any house-cleaning under taken
by the Municipality. :

(4) All matter removed by the servants of a

Municipality in the course of housd-cleaning

shall belong te the Municipality. 12

. 119.(1) Whenever any animal in the charge of
any person in a municipal area dies 'otherwise
than Dby slaughter the person in charge thereof
shall within twenty four hourg either --

(a) convey the carcases to a place! (if any)
fixed , by the Municipality under section 114 for
the disposal of the dead bodies of animals if no
such place has been fixed to Bomea suitable
atleast one mile beyond the limita of the
municipal area; or :

(b) give notice of the death ; to the
Municipality whereupon the Municipality shall
cause the carcases to he disposed of.

(2) In respect of the disposal of the dead
bodies . of an animal uder clause (b), of sub-
section(b) the Municipality may change such fees
as it may by public notice prescribe: in this
behalf. &

i

(3) For the purposes of this section “animal’
means - and includes horned cattle, elephants,
camels, horeses, panies, asses, mules, deer,
sheep, goats, swine and other large aniﬁals.

i

(4) Any person who fails to compiyiwith the
provisions of sub-section () shall be punishable
with fine which may extant to ten rupees.

1
L
b}
¥
5

I. Slaugnter Place

120. A Municipality may with the approval of the

Deputy Commissioner, appoint premiseﬂé.for_ ;he
slaughter of animals fo: sale or of any_ppec:f;ed
discription of such animals and may with the like
approval grant licence for the use .of agch
premises or if they be'long to the Municipality
charge rent or fees of the use of the sare.

i

Disposal
of dead
animals.

Place for
glaughter of
animals for
sale.
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121.(}) Where a Municipality has appointed Animals to
any premises under section 120 no person shall Dbe slaughtered
s;nughter any animal for sale at any other place for sale at
within the municipal area. ! authorigsed

; places only.
~ (2) Any ocerson who contrayenes the provision
of sub-section (1) shall be panishable with fine
which may extend to twenty rupees.

i
)

J. Food

122. A Municipality may regulate by bye-laws the Control of
keeping of any place in the municipal area as a sale of
hotel, restaurant, lodging house, t-stall, food.
bakery, confectionary or aerated water factory,
or as a merket of shop for the sale of fruit,
vegetables, sweetmeats, milk, animals, meats,
fish. eqgs. fowls, or any thing intended for
human food and such bye-laws may prohibit the

. keeping of any place for any such purpose save
under and ‘n accordance with the condition of a
licence @anted in that Dbehalf Dby the
Municipalit:.

123. Whoever, feeds or allows to be fed any Penalty for
deleterious substance filth or refuse of any kind feeding
any animal which is kept, or is intendent to be animals on
used, for the supply of milk or food to the deleterious
inhabitants of a municipal area, shall be a substances.
punishable with fine which may extend to fifry
rupees. ‘

K. Dangerous diseases
124. Whoever —— : Information
, to be given

(a) being the owner or occupier of amy on infeCti-
dwelling cther than a public hospital in a ous or con=
municipal area, and being ocognizant of the tagidus
existence ¢t any infectious or contagious disease diseases.
therein; or

(b) being the person in charge of, or in
attendance on, any person suffering from any such
aisease 11 such dwellinag ard being cognizant of
the existerce of such diseace therein,
fails to q've information to such officer as the
Municipality may prescribe in .this behalf, or
gives false: information respecting the existence
of such d sease, shall be punishable with fine
which may oxtend to fifty rupees:

Provided that a person such as is referred to
in clause 'b) shall not be|punishable if he had
reasonable cause to believe that the information
had Dbeen., or would be, duly given by a person
such as is referred to in clause (a).

}
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Disinfec—~ 125.(1) If a Municipality is of_opiﬁion that
tion of the cleansing or disinfecting of a building in.
buildings the municipal area or any part thereof, or of any
and arti- artiecle therein, which is 1likly to retain
cles. infection will tend to prevent or check the
spread of any disease, or is otherwise necessary
it may, after giving a notice to the owner or
occupier, cause the same to be cleansed or
disinfected in such manaser as it may deem fit.

(2) Whoever knowingly lets a house or
-other building, in a municipal area or part of
such a house or building, in which any person
has been suffering irom an infectious or
~contagious disease without having such house or
building or part thereorf and all articles therein
; liable to retain infection disinfected to the
satisfation of the HMunicipality. shall Dbe
punishable with fine which may extend: to two

hundred rupees.

Provision 126. In any municipnl area, the Munidipulity
of palces may —
and appli- (a) provide proper places with all necessary

ances for attendants and apparatus:, for the disinfection of
disinfec- conveyances, clothing, ledding or other articles
tion. which have been exposed to infection;

(b) cause conveyance, clothing, Dbedding or
other articles brought for disinfection to be
disinfected free of charge or subject to such
charges as may be approved by it; or

(c) direct any clothing, bedding, or other.
articles likely to 1retain infection. to be
destroyed:

FProvided that the Municipality shall give
compensation for any article destroyed under this
section.

Penalty for 127. Whoever, while suffering from an
acts done ' infectious, contagious or loathsome disease Or
by persons disorder,—

suffering

from (a) makes or offers for sale any article of
certain food or drink for human consumption or any
disorders. medicine or drug: or

(b) wilfully toucnes any such article,
medicine or drug, when expose or sale by others,
or

(c) takes any part i1 the buisness of washing
or carring soiled clotas, shall be punishable
with fine which may exteid to twenty rupees.
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Prohibition 128. If a Municipality, on the report of the
by Muni- Senior Medical Officer or Health Officer.
cipality considers that the water in any well, tank or
of use of other places in the municipal area liikely, if
unwhole- used for drinking, to generate or cause the
some spread of any dangerous disease, it may— =
water. '
(a) by public notice prohibit the removal or
use of such water for drinking;
(b) by notice require the owner or person
having control of such well, tank or place to
take such sieps as may be specified in the notice
to prevent the public from having access to or
using such water; or
(c) tak« such steps as it may, on the advice
of the Sen:or Medical Officer or Health Officer,
consider expedient to prevent the generation or
spread of ary such disease.

L. Burial and Burning-Places

Appointment 129.(1) A Municipality shall with the

of places previous approval of the Senior Medical Officer,

as burial by public notice, appoint places which shall be

or burn- used as burial or burning—grounds, and shall also

ing define the |imite of such places.

grounds. {4
t(2) No burial or burning—ground, whether *

public or private, shall be made or formed in a

municipal arsa or within one mile thereof without

the permission in writing of the Municiaplity.

(3) No oerson shall, without the permission
of the Municzipality, bury or burn, or cause or
permit to b2 buried or brunt, any corpse at any
place in the municipal area except a place
appointed bv the Municipality as a burial or
burning ground.

(4) Whoaver contravenes the provigions of
sub-section (2) or sub-section (3), shall be
‘punishable with fine which may extend to (fifty
rupees.

Control 130.(1) A Municipality may, by public notice,
over re- prescribe routes for the removal of corpees to
moval of Dburial or bwmning—grounds.

corpses.

(2) Whoever carries a corpse along a route
prohibited }y the Municipality, or in a manner
likely to cause annoyance to public, shall be
punishable vith fine which may extended to ten
rupees.
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|
M. Dangerous to Insanirary Building and [Places

131, If any building, tank reservouir, pool
depression or excavation in a municipal &rea, is,
for want of sufficient. repair, protection or
enclosure, dangerous to the. persons dwelling or
working therein or in the neighbourhood = thereof
or to persons passing by, the Municipality may,
by notice, require the owner or occupier thereof
to repair, protect or enclose the sams, and if
the requirement of such notice is not completed
with, the Municipality shall forthwith . ‘take at
the expense of the owner, any steps which it

_thinks necessary for ~he purpose of javerting
{

imminent danger.

132. If in any munrcipal area any building,
wall or structure or any thing affixed ‘thereto,
or any bank or tree, is deemed by the
Municipality to be in « ruinous state or in any
way dangerous, the Municipality. may, by notice,
require the owner thereof forthwith either to
remove the same or to cause such repairsi to be
made to the building, wall structure or /bank as
the Municipality may consider necessary'for the

- public safety, and, if the requirement iof such
notice is not ccmplierl with, the Municipality

shall forthwith take, at the expensei of the
owner, any steps which it thinks necessary for
the purpose of averting imminent danger, |

133. If the owner oI" occupier of any; building
or land in a municipal area suffers the same to
be ina filthy or unwholsome state the
Municipality may by notice require hin within
twenty~four hours to cleange the wame or
otherwise put it in a proper state and thereafter
to keep it in a clean and proper state and if it
appears to the Municipality to be necessary for
sanitary purposes to do so it may at any;time by
notice, direct the cccupier of any buiiding in
the municipal "area to lime-wash or o¢therwise
cleanse that building inside or outside:in such
manner and within such oeriod as may be ispecified
in the .notice. ;

4
B

134. A Municipality may, by notice, require
the owner or occupier of any land.in the
municipal area to clear away and remove ﬁherefrom
any thick vegetation or undergrowtp -wn;ch may
appear to the Municipality to be injurious to
health or offensive tc persons residing! in the
neighbourhood .

Fowers to
require
building,

wells, tanks,

etc., to be
secured,

Powers to
order re-
moval or
repair of
buildings,
etc. in
dangerous
state.

Powers to
order clen-
sing of
filthy
building or
land.

Power to
require
owner to
clear away
noxious
vegetation.
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135. A Municipality may, 'by notice, require Power to
the owner c¢r occupier of any land in the require
municipal area to cut or trim within three days hedges
the hedges orowing thereon and bordering on any and trees
branches of trees growing thereon which overhang to be
any street and obstruct the same or cause danger trimmed.
or which sc overhang any well than or other
source from which water is derived for public use
as to be likely to pollute the water thereof.

136. If {he Senior Medical Officer certifies Prohibition
that the cujtivation of any description of crop of culti-
or the usec of any kind of manures or the vation, use
irrigation of land in any specified manner —- of manure

or irrigation

(a) in ezny place with in the limits of the injuricus to
municipal érea is injurious or facilities health.
practises which are injurious to the health of
person dwell:ng in the neighbourhood: or

(b) in ary place within or beyond the limits
of the municipal area, is likely to contaminate
the water-supply of the municipal area or
otherwise renders it unfit for drinking purposes.

the Municipaility may with the approval of the
Administratci, by public notice, prohibit the
cultivation of such crop the use of such manure,
or the use of the method of irrigation so
reported to  Dbe injurious or impose such
conditions with respect thereto as may prevent
such injury or contamination:

Provided that when on any land to which such
notice applics the act prohihited been practised
during the rive years immediately preceding the
notice in ‘he ordinary course of husbandry
compensaticn shall be paid from the Municipal
Fund to all persons interested therein for any
damage caused to them by the effect or such
notice. -

N. Yangerous or Uffensive Trades

137.(1) No piace within a municipal area shall be Regulation

used —— as ,offensive
(a) for welting tallow or fat; and dange-
(b) for boiling or drying bones offal or rous trades.
blocoi;

{c) a8 1 soap-house. oil-boiling-house,
tennsry, or barber's shop:
(d) as a brick-field, brick-kiln, pottery or
. lime kiln;
(e) as aiy other manufactory, engine—house or
placs of business from which offensive or
unwhlesome smell noises. fumes or smoke

ariss:
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(f) as a yard or depot for trade in hay, straw
thatching grass, dry  leaves  wood
charcoal, or coal of other dangerously
inflammable material; or §

(g) as a store-house for any explosive or for
petroleun or any inflammable “o0il or
spirit, i '

except under a licence granted by the
Municipality which shall be renewable an?ually.

i

(2) The licence shall not be withheld unless
the Municipality considers that the | busineas
which is intended to be established or maintained
would be the cause c¢f annoyance. offence or
danger to persons residing in __frequepting..the
i@%gﬁig&g neighbourhocd or _that for: general
réasons the establishient of such busile in the
locality is undesirable.’ !

(3) The Municirality may charge fees
according to a scale to be fixed by bye-laws for
such licences and may impose such conditions in
respect thereof as it may think necessary.

(4) Whoever, without, & licence or in
contravention of the condition of any such
licence. uses any place for any such pyrpose as
is specified in this soction shall be punishable
with fine which may extend to fifty rupees and in
the case of continuings offence, with @ further

" fine which may extend to ten rupees for every
subsequent day during which the ofﬁence is
continued. &

i
Penalty 138. Whoever in a municipal area /quarries,
for neqli— blasts cuts timber or carriez on . building
gence in operations in such maaner as to cause Or "to be
quarrying likely to cause dangernto persons pas%;ng'by or
blasting, dwelling or working in the neighbourhood,shall nb
cutting be punishable with fine which may thend to
timber or rupees fifty. i
building.

G. Fairs {
Provision 139. The Administrator or may provide special
of police protection on  The occesion of ‘an fair.
protect- agricultural show or industrial ‘exhibition
ion at managed by a Municipality or for the purpose of
fairs. guarding houses in a municipal area evacuated on
account of epidemic and the Municipality ehall
pay such charges inrespect of such protection as
the Administrator may detexrmine in hisibehalf. -

A
f

|

a
?
i

s
|
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Power to 140. 2 Municipality may,lavy fees, not

levy fees exceeeding such amounts as the Administrator may

at fairs. fix in this behalf, by notification, on persons
attending fair on which the Municipality incure
expenditure and on persons expoging - qoode for
sale or plying any occupation for gain.

P.brothals

Powers 141. (1) A Municipality may, by notice,

over dis- prohibit in any specified part of the municipal

.orderly area—— :

houses (a) the keeping of a brothal: or

and pro— {(h) the residence of a public prostitute,

stitutes.

(2) Whoaver fails to comply with a notice
issued under sub-section (1) shall be punishable
with impriscament for a term Which may extend to
eight days or with fine which may extend to
rupees one hundred and in the case of a
continuing failure, with a further tine Which may
extend to :en rupees for every subsequent day
during Which the failure continues.

142. On he cvaplaint. of the Municipality or
ol Lhree or wore inhabilants of a municipal area
that a housa2 in the municipal area is used as a

powers brothel, o~ Dby directly personga of any

to close discription. or the annovance of the respectable

down inhabilants of the vicinity, or that any such

brothels. house is usel as a brothel in the neigbourhcod of
any educational insittution, boarding-house or
place of Worship, any Magistrate of the First
Class having jurisdiction in the place Where the
house is sitiated, may summon the owner or tenant
of the of tho house, and on being satisfied that
the house .s soused and that it is source of
annoyance of afference to the neighbours, or that
it is in the neighbourhood of any educatiocnal
instituation boarding-house or place of Worship,
may order 1he owner or tenant to discountinue
such use of -ts and if such owner or tenant fails
to comply with order Within five days,the
Magistrate m«y impose upon him a Which the house
has been so used.

(). Animals

Disposal of 143.(1)  Municipality may—-

mad and (a) authorise any person-—

stray dogs

and other (i) to destroy or cause to be destroyed or to

animals. confine or csuse to be confined, for such period

as the Muni- ipality may direct any dog or other
animal foun: in the municipal area suffering or
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resonably suspected to be suffering from | rabies

or bitten by any dog or cther animal suffering or
suspected as aforesaid;

(ii) to continue, or cause to be confired. any
dogs found wandering about streets of | public
places without collars or other ! marks
distinquishing them as private property; y

(b) charge a fee for- any dog confined under
sub-clause (ii) of clause (a) and desfroy or
otherwise dispose of anv such dog if theidog is
not claimed and the fee not paid within one week ;

¥
(c) by public notice issue a tempojary or
standing order that any dogs without collars or
other marks distinguishing them as private
property found straying on the street or, beyond
the enclosures of the houses of the owners of
such dogs may be destrcyed and destroy or cause

them to be destroyed accordingly. ]

i
(2) No damages shall be payable in

respéct of any dog or cther animal destyoyed or
otherwise disposed of under this section;

144. Whoever. in a municiapl area, keep any
swine in disregard of any orders Which the
municiaplity may give to prevent them for
becoming a nuiance or keeps any other animal =O
as to be injurious to the health ;of the
inhabitants or of animais or so animals or so to
become a nuisance, shall be punishable with fine
which may extend to five rupees and in the case
of .a continuing offence with further fine Which
may extend to tive rupses for every subsequent
day during which the offence is continued.

R. Other Nuisances

145. Whoever, in ccntravention of any general
or special pronhibitior issued by a Muqicipality
without the permition «f the Municipality beats a
drum or tom-tom, blows a horn or trumpeﬁ or beats
or « sounds any brass or other instrument or
utensil, shall be punishable with fine which may
extend to twenty five rupees. .

Explanation:-— (n the case of an offence
under this section comitted by a band, each
individual member of such band shall be 80
punishable. i

146. Whoever in a municipal area, ‘discharges
fire arms or lets off fire works fire kalloons or

detonator, or, enagages in any game in such a

manner as to/cause or be likely to cause danger
p '

Penalty for
keeping
animal so
as to be
injurious
to health.

Penalty for
beating
drums, etc.

Penalty for
discharging
fire arms,
etc.
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to person passing by or dwelling in the
neighbouhood or risk of injury to property shall

be punishable with the which may extend to twenty

rupees.

. 147. A Municipality may, where it appears to
it to be necessary for the prevention of danger
to life or priperty, by public notice, prohibit
the stacking or collecting of timber, wood, dry
qrass, sStraw or other inflammable materials, or
the placiny of mats or thatched huts or the
i?qptinq O’ a fire in any plage, or within any
limits in the municipal area which may Dbe
specafied 11 the notice:

Providel that no such noticerahall be iBsBued

except witia the previous approval of the Deputy
Commissione:-.

CHAPTER 1X
STREETS

148. A Mmicipality may with the previous
approval of the Administrator

(a) clioyse temporarily any public street or
any part thorecf for any public purpose;

(b) dirert discontine to close permanently
any public :street other than a major road; or

(c) seil its interest in the land forming a
public strest other then a major road or any part
thereof, if not reguired for the purposes of this
regulation.

149, A Municipality may grant permission in
writing fo- the temporary occupation of any
street or iand vested in it for the purpose of
deposting any building materials or making any
temporary e<¢cavation therein or erectiocn thereon,
subject to such condition as it may prescribe
for the safsty or convenience of persons passing
by or dweliing or working in the neighbourhood
may charge ‘ees for such permission:

Providel that in the case of major road, no
such permission shall be granted except with the
previous aporoval of the public works Department.

B. ncroachments and Obstrutions

¥0.01) Whoever without the written
permission of the Municipality builds or erects
any immovabte encroachment upon the ground level
of any st-eet or on a sewer, drain or water-
course 1in 1 municipal area, or builds or makes

Prohibition
of collecting
inf lammable
materials,
etc.

Power
streets.

Power of
permitting
temporary
occupation
of streets,
etc.
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encroach- any ammovable overhanging .structure projecting

ing upon  into a street at a point above the 'sale ground

Streets. level. shall be punishable with f:ne whzch may
extend to fifty rupees.

L

(2) The Municipality may. by notice,reguire the

owener or otcupier of any building to remove or

after such immovable encroachment or over hanging

structure as aforesaid and so compensation shall

be claimable in respect of such removal or

afteration. 1
Removal " 151.(1) Whoever in a municipal area, wiihout the .
of proje— written permission of the Municipality.
ctions : i
and (a) places infront of any movable encroacment

obstruc— upon the ground level of any street or oyer or on
tions in any sewer, drain or water course or erects any
streets. movable overhanging strcture proijecting gnto the

street at a point above the said ground level; or

(b) takes up or after the pavement or other
mn;erials or the fences or posts of any street:or

(c) deposits building materials, goodsisale or
other article or merchan dise or any street ; or

(d) makes any hold or excavation in or under any
street, or removes materials from beneath any
street so a8 to cause risk of subsidence

shall be punishable with fine which may extend
to fifty rupees.

(2) The Municipality m.ay—-

(i) summarily remove or cause to be removed by
the police any such movable encraachments or
overhanging structwres and any such materlals
goods or articles of merchandise: and i

(ii) take action summarily to restore the
atreet to the condition it was in before pny‘such
afteration, excavation or damage. ;

was in expences or such restoration shall be
recoverable from the offender. :

Explanation:— For the purposes of this ; section
movable encroachment. includes a seat or ) settle,
and movable overhanuing' structure 1ncludes and
awning or any material.

Kemoval 152. 1n case 1o which the provisions of
of proj- section 150 or section 151 do not apply the
ections Municipality may, subject to the paypent of

»
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and pay-
ment of
compen—
sation,

Power to
requlate
line of
build-
ings in
streets.

Power to
attach
brackets
for lamps
on
houses.

reasonable compensation by notice require the
owner  or occupier of any building in the
mun;c:pal area to remove or alter any balcony
proijection, stiucture or verandah verhanging any
street or projecting into or encroaching on any
street, or any drain sewer or ageuduct theirin.

153.(1) If ary building or part of a building
projects beyord the reqular line of a street,
either exist:ng or determined on for the
future., or eyond the front of the building on
either side thereof, the Municipality may when
ever such bu lding or part has been either
enitirely or 'n greater part taken down or has
fallen down b'r notice, require such building or
part . when being be rebuilt to be set back to or
towards the sa d reqular line or the front of the
ad joining buildings; and the portion of the land
added to the :street by such setting back shall
become part o' the street and shall vest in the
Municipality:

Provided tha: the Municipality shall make full
compensation to> the owner for any damage which he
may sustain in conseguence of his building or any
part thereof b2ing set back.

(2) The Muni:ipality may, on such terms as it
thinks fit. allow any building to be set forward
for the improvament of the line of the street.

(3) The provisions of this section shall
to the rouniing off of
convenient strzet corners.

apply
dangerous or in

C. Miscellaneous provisions as to streets

154. A
outside of
brackets for
occasion any
inconvenience

Municipality may attach to the
ény building in the municipal area
lamos in such manner as not to
injury to such building or other

155. Whoever, without being authorised by the
Municipality, defaces or distrubs any municipal
direction-pos:  or lamp, oF extinquishes  any
muacapal  Lighl 1o any public place, whall  Dbe
punishable with fine which may extend to ten
rupees. :

Penalty
destroying
direct iom
i_w_\‘dt, ]amp-~
post, etc.

156. Whoerser without the consent of the owner Penalty for

or occupier f other person for the time being Dbill-sticking
incharqe affixes any posting bill notice placard with?ut per—
or other paper or means of advertisement against mission.

or upon any building wall tree board fence or
pole in municipal area or writes upon soil def or
marks any such building wall free board fence or
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pole with chalk or paint or in Aany other' way
whatsoever shall be punishable with fine whlch
may extend to twenty reupees.

'\

157. (1) A Municipality may cause a nome! to
be given to any street and a name—plate t> be
affixed on any building therein in such placs as
it may think fit and may also cause numbers =0 be
fixed to buildings in the municipal area.

-(2) Wnoever destroys pulls down or defaces
any name or number afilixed to any street or
building under this section or puts up any
different name or number from that put up by
other of the Municipality shall be punishable
with fine which may extend to twenty rupees.

D. Street Nuisance

158. Whoever withoun the permission of the
municipality pickets animals or collects carts on
any street or uses any s:ireet as a halting place
for vehicles or animals -»f any description or as
a place or encampment or causes oOr permits
animals to stray therein shall be punishable with
fine which may extend to twenty rupees. |

- 159. Whoever between such hours as nay be
prescribed by hye~laws drives or propels in any
streets any vehicle which is not proparly
supplied with light shall be punishable with fine
Which may extend to twernty rupees.’

160. (1) Whoever in a street—— :

(a) exposes coods for sale so 23 to
cause obstruction; :

(b) negligentl' lets loose any anizal or
suffers any ferocious dog to be at large without
a nuzzle or sets on o urnes any dogs or any
animal to attack worry or put in a fear any
person or cattle,

* (¢) begs importunately for alms or
exposes or exhibite wizh the object or exciting
charity or of exhortiag alms any Sores wounds
bodily aliment or deformity;

{d) willfuily and indecently exposies his
person or commits a nuisence by easing himeelf or
omits to prevent any child under his care or
custody from committing such nuisance; or |

]

(e) iz found drunk and incapable of
taking care of himself or shall be punishable
with fine Which may extend to fifty rupees.

T . T

Names to
Streets and
numbers to
buildings.

Penalty for
picketing
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collecting
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Penalty for
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Penalty for
certain off-
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L 4
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(2) Whoever cruelly beats ill-treats tortures

or drives rides or otherwise uses any animals in-

an unfit stste to be so driven, ridden or used,
shall be punishable with imprisonment Which may
extend to =eight days or with fine Which may
extend to one hundred rupees or with both.

(3) Previsions of this section shall be in
addititon tc and not derogation of any other law
for the time being in force. !

CHAPTER
Buildings

161. For the purpose of this Chapter a person
is said to re-erect a building Who makes any
material alleration or enlargement of a building
or any part there of.

Explanai ion:— An alteration in a building
shall be decmed to be material, if it —

(a: affects or is likely to affect
prejudicial y the stability or aaftey of the
building o- the conditionof the building in
reaspect of drainage, ventilation, sanitation or
hygiene or

(b) Increase or diminishes the height or
cubical capacity of or the area covered by the
building oc reduces the cubical capacity of any
room in the building below the minimum presacribed
in any bye-law or

(¢, converts into a place for human
habitation a building or part of a building
originally constructed for other purposes, or

(d) involes the addition of any rooms,
out-houses or other sturctures to any building,
or

(¢) involes the constructions in a wall

‘adjoining any land not belonging to the owner of

the wall of a door opening on to such land, or

(1) is in alteration of any kind which
has been declared by any bye-laws to be a
material a. teration.

Pronibition 162. (1) No person shall erect or re—erect or

of build-
ing with-
out

sanction.

commence (o erect re—ercel any building in a
municipal area without the sanction of the
Municipalivy.

(2) Eveary person Who intends to erect or re-
erect any building shall give notice in writing
to the Municipality of such intention.

Definations.
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Fower to
make bye—
laws as
to mode
of const-
ruction
of build~
ing.

(3) The Municipality may, by bye-laws,—-

.(a) prescribe the manner in Which notice
of .the 1n;ention to erect or re-rect a building
shall be given to the Municiaplity; and

(b) require that with every such notice
there shall be furnished a site plan of the land
on Which it is intended to erect or re-erect such
building and a plan and specification of the
building of such character and with such details
as the bye-laws may require in respect of all or
any of the following matter: namely:—

(i) the free assage or way to be left
in front of the building;

(i1) the space to be left about the
building of secure free circulation of air and to
facilatate scavenging and for the prevention of
fire:

(iii) ventilation, and the provision and.

position of drains, privies, latrines, urinals or
cesspools;

(iv) the level and with of the foundation, the
level of the lowest floor, and the stability of
the structure; and

(v) the line of frontage with neighbouring
building, if the building abuts on a street.

(4) Where bye-laws have been framed under this
section, on notice under sub-section (2) shall be
valied until the information if any required by
such bye-laws has been furnished to the
satisfaction of the Municipality.

163. A Municipaiity may. by bye-laws,
requlate in respect of the erection or re—
erection of any building within the mynicipal
area or any part theredf—

(a) the materials and method of construction
to be used for external and party walls, roofs,
floorg, fire-places and chimneys;

(b) the materials and method of construct%on
and position of f:re-places chimneys, draing
prives, urinals and cnsspoqls ; 2

(c) the height and slope of the rogf above
the uppermost floor upon Which human beings are
to live or cooking operation are to be carried
on ;r

(d) the ventilation and the space tq be qut
about the building tc secure the free circulation
of air and for the prevention of fire.:
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(e) the line of frontage where the building
abuts c¢n a street ; °

(f) the number and height of the storeys of
which the building may consists : and

{g) the means to be provided for egress from
the building in case of fire.

16<. 1In any case in which no Dbye-laws have
been wade under sub-section (3) of section 162
the Muricipality may, within fourteen days of the
recipt of the notice referred to in sub-section
(2) of that section, require a person Who has
given such notice to furnish, within one week of
the receipt by him of the reqguisition.
informetion on all or any of the matters as to
which bye—-laws might have been made and in such
case the notice shall not be valid until such
informztion has been furnished.

185 A Municiaplity may, by resclution
dispence with the observance of any or all of
the bye-laws made under sub-section (3) of
sectior 162 in regard to the erection or re—
grecticn  of any building specified in  the
resolut ion

Prcvided that no such resolution shall be
proposed except with the previous sanction of the
Adminis trator.

166 Within one month after the recipt of the
notice required by powers sub-section 162 the
Municiyality may refuse to sanction refuse the
buildirg or may sanction it either absolutely or
such modifications as it thinks fit in respect
of all or any of the matters specified in sub-
section (3) of that section and the person
erectirg or re-erecting any such building shall
comply with the sanction of the Municipality
Municipality as granted in every particular:

Pruvided that if the Municipality neglects or
omits, for two months after the receipt of a
valid notice to make and deliver to the person
who ha:s given such notice an order of sanction or
refusa in respect thereof, it shall be deemed
to have esanctioned the proposed building
ahsolulelv.

Explanation-— The Municipality may refuse to
sanction the erection or re—erection or any
building either on grounds affecting the
partioiiar building or in pursuance of a general
scheme sanctioned Dby the Administrator
restricting the erection or re-rection of
puildings or any class of buildings within

Powers
refuse
sanction
to bu}ld.
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specified limits for the prevention  of
overcrowding or in the interest of the residents
within such limits or for any other public
purpose and sanction may also be refused in any
case in which there is any dispute between the
Municipality and the applicant as the land on
which is it proposed to erect the building until
such dispute is decided.

167.Every sanction for the erection or re-
erection of a building which is given or deemed
to have given by a Municipality shall remain in
force for one vear only from the date of such
sanction and if the erection or reretion of the
building is not commenced within the said period

of one year, the sanction shall be deemed to have
lapsed:

Provided that such lapse shall not bar any
subsequent applicat:on fresh sanction under the
forgoing provisicns of this Regulation.

168.If the erection or re-erection of a building
is begun or continued-—-— :

(a) Without sanction an required. by sub-
section (1) of secticn 162 or

(b) Without notics as required by sqb—section
(2) of section 162 or ;

(c) after sanction has been refused or

(d) in contravenuion of the terms of any
sanction granted or

(e) after the sanct.ion has-lapsed or

(f) any contravention of any bye-law m§de
under section 163 the Municipality may by not}ce
to be delivered withir a reasonable time require
the building to be altered or demolished as it
thinks necessary within a space of thirty days
from the date of services of such notice:

Provided that no such notice shall issueé in
‘respect of the contravention of any bye—law the
observane of which has been dispensed with under
section 165:

Provided further thiat the Municipal§ty pay
instead of . requiring the alterration or
demolition of any such building accept by way of
compensation such sum as it thinks reasonable.

‘Lapse of
sanction
to build.

Penalty
for build-
ing without
sanction.
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169.(1) No compensation shall be claimable by an
owner for any damage which he may sustain
consequence of a refusal to sanction this
erection of any building.

(2) The Municipality shall make fall
compensatior to the owner of any damage which may

sustain in consequence of a refusal to sanction
the re-erection of any building:

Provided that the Municipality shall not be
liable to make any compensation in respect of a
refusal to sanction there erection of a building
which for a period of three years or more immed-—
iately preceding such refusal has not existence
or has been unfit for human habitation.

CHAPTER XI &
GENERAL PROVISIONS
‘A Fower of entry and Inspection

170. Any person authorised by the Municipality in
this behalf aay—

{a) after giving twenty—~four hours notice to the
occupier or if there be no occupier to the owner
of any builiing or land in a Municipal area at
any time betwseen sunrise and sunset enter inspect
and measure the building or land for the purpose
of valuation: and

(k) enter aad inspect any stable coach -house or
other place where-in there is reason to believe
that there is any veclicle or animal liable to tax
in under tnis Requlation or for which a licence
has not been duly taken out.

175409 Any person authorised by the
Municipality in this behalf may, enter between
sunrise and sunset any building or land in a
Municipal ar2a and inspect any drain, privy,
latrine, urinal cesspool, cable, wire pipe. sewer
or channel theirin or thereon and cause the
ground tc be opened where such person thinks fit
for the pu-pose of preventing or removing any
nuisance arising from the drain privy, | urinal,
latrine ces3pool, cable wire, pipe, sewer or
channel.

(2) If on such inspection it appears that the
opening of the ground was necessary for the
prevention <~ removal of a nuisance and expences
thereby inciured shall be paid by the owner or
occupier of the land or building but if it is
found that no nuisance exists er but for such
opening would have arisen the ground or portion

Compensation
for damage
in respect
of erection
or re—erec—
tions.

Power of
entry for

purposes ,
of valuation

or taxation.
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of any building drain or other work (if any)
opened injured or removed for the purpcse of such
inspection shall be filled in reinstated and made
by the Municipality.

(3) No building other than a latrine urinal or
privy shall be entered under this section until
8iXx hours notice in writting has been given to
the occupier of the building by the Municipality
or by the person authorised by the Municipality
to make the entry.

¢
¢

Power to 172. Any person authcrised by the Municipality
inspect in this behalf may after giving three hours
buildings notice to the occupier or if there be no occupier
sanitary to the owner of any building in Municipal area
purposes. enter and inspect it all any time between sunrise

and sunset where such inspection = appears

necessary for sanitary reasons:

Provided that if the building to be inspected
is a stable for horses or a house or such for
cows or other cattle previous notice shall not be
required before inspection.

General 173. Any person authorised by the Municipality
powers of in this behalf may after giving twenty four
entry on hours notice to the cccupier or if there be no
buildings occupied to the owner of any building or land in
or land. aMunicipal area at any time between sunrise and
sunset— :

(a) enter and swvey or take levels or
measurements on the building or land;

{b) enter the building or land for the purpose
of examing works under construction of
ascertaining the course of sewers of drains or of
executing or repairing any work which the
Municipality is by this Regulation empowered to
execute or to maintair; or |

(¢) enter the buildings or land for the purpose
of inspecting or riepairing water or other
installations or for taking readings of meters
connected therewith.

Power to 174.1f here are reascnable grounds for believing
inspect that any animal has been is being or is about to
places be slaughtered for sale in a Municipal area 1in
for any place or premises not appointed for such
illicit purpose under section 120 or in contravention of
slaughter any bye-law the Municipality by any person
of authorised by it din this behalf may at all
animals. reasonable times entelr’ into and respect any such
place or premises.
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Power of 175. Any oderson authorised by the Municipality

entry for in this benalf may at any time between sunrise

purposes and sunset enter any building or premises

of preve— situated in a Municipal area in which any

nting infections of contagious disease iz reputed or

spread suspected to exist for the purposes of insecting

of such building or premises.

disease. ‘

General 176. A Municipality may authorise person to

provi- exercise the powers of entry conferred by the

sions. foregoing sections of this chapter either
generally in regard to all buildings and lands,
or particu.arly in regard to specified Dbuildings
or lands o- classes of buildings or lands.
(2) When any building used as human dwelling is
entered unier this Requlation due regard shall be
paid to the special and religious sentiments of
the occuriers and before any apartment in the
actual a cccupancy of any woman who according to
custom docs not appear in public is entered under
this Regulation notice shall be given to her that
she is at 1liberty to withdraw and every
reasonable facility shall be afforded to her ' for
withdrawing.

Reason- 177. When any notice under this Redqulation

able time requires any act to be done which no time is

for com— fixed by :his Regulation it shall fix reascnable

pliance, time for loing the same.

with noti-

ce etc.,

to be fixed.

Authenti- 178.(1) Every notice issued by a Municipality

cation, under th:s Regulation shall be in writing, signed

service & by the chairperson a vice chairperson the

validity secratar or of any other person specially

of noti- authoriscd by the Municipality in that behalf.

ces. and may be served on the person to whom it 1is

addressed or delivered or left at this usual
place axde or business with some adult male
memper o- servant of his family, or, if it cannot
be so se-ved, may be affixed to scme conspicuous
part of nis place of abode or business.

(2) When the place of abode or business of
the persons to Whom the notice is addressed is
not within the limits of the Municipal area, the
notice may be served by posting it addressed to
his usu:)l place of abode.

(3) if the owner of any property has no place
of abod: or buginess within the Municipal area,
every s.ich notice addressed to him as such owner,

may be served on the occupier.
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(4) Wnhsn the place of abode or business of
the occupier of any property is not known every
notice addressed to him as such occupier, may be
served by affixing it to scme conspicousus part
of the property.

(3) No notice issued by the municipality
under this Regulation shall be invalid for defect
of form.

179. Whenever it is provided by or under this Service of
Regulation that the notice may be given to the notice etc.,
owner or occupier of any land| or building and when owner
the owner ard occopier are different persons such and occupier
notice shall be given to that c¢ne of them Who is are different
primarily liable to comply with such notice, and persons.
in case of doubt to both of them:

Provided that in any such case, Where their
is no owner resident within the municipal area,
the delivery of such notice to the occupier shall
be sufficien:.

180. Whan any notice is,by or under this Mode of
Regulation, required to be given to or served on @iving notice
the owner o~ occupier of any property and he is to owner or
unknown, it nay be given or served — occupier of*

i property.

(a) by delivering a written notice to some "

person on the property, or if there is no person

. on the property to whom it can be delivered, by
affixing it to some conspicuous part of the ¥
property; or

(b) by xeting a pre-paid letter containing a
written notice and addressed by the description
of the ‘owrer" or "occupier' of the property
(naming it) in respect of which the notice is
given, withouvt further name or description.

!

181. Evary ©public notice given by a Publication
Municipality under this Regulation shall Dbe public
published by aroclamation or in such other manner notices.
as the Administrator may direct.

182. Whoiver disobays any lawful direction Penalty for
given or prohibition imposed by a Municipality by disobedience
public notics under this Regulation or any of Muni-,
written notice lawfully issued by it there under, cipality.
or fails to comply with the condition subject to
which any permission was g@iven Dby the
Municipality to him thereunder, shall if the
discbedience or failure is not an offence
punishable uncer any other section, be punishable
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with fine which may extend to fifty rupees and in
the case of continuing discbedience of failure
with a further fine which may extend to fine
which may extend is fifty rupees and the cash of
continuing disobedience of failure with a further
fine which may extend to five rupees for every
subsequent day during which discbedience or
failure continues ;

Provided that, when the notice fixes a time
within which a ceatain act to be done and no time
is specified by or under this Requlation, no
penalty chall be incurred by reason of such
disobedience or failure if, in the openion of the
court trying the case, the time so fixed was not
a reasonalle time :

183. whenever the terms of any notice issued
this Regulation have not been complied with the
Municipality may, after six hours, furhter
notice, ccéuse the act to be done by its officers.

184. Any person willfully obstructing the
Municipality or any officer or servant of a
Municiaplity or any authorised by a Municipality
in the exercises of any power conferred by or
under th:s Regulation, shall be punishable with
fine whic! may extend to fifty rupees.

185. (1) Where, under this Regulation, the
owner or occupier of any property is required by
a  Municinplity to execute any work and default
has been made in complying with the requirement
and the Municipality has executed the work the
Municipal .ty may recover the cost of the work
from the person in default.

2) Where any money recoverable by the
Municipal ity under this section is payable by the
owner of -he property, it shall be a charge there
on and shall recoverable as if it were a tax
levied by the Municiapality on the property.

C. Payrent of compensation by Municipality

186.(1) A Municipality may make compensation
out of the Municipal Fund to any person
sustaining any damage by reason of the exercise
of any of the powers vested in it or its officers
or servants under this Kequlation, and shall make
such compensation where the damage was caused by
its negligence of its officers or servants and
the perscn sustaining the damage was not himself
in default in the matter in respect of which the
power was exercised.

Power in
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of costs
of execution.
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(2) If any dispute arises regarding the.

amount 9f any compensation which the Municipality
is required by this Regulation to pay for. injury
to any building or land it shall be settled in
such manner as the parties may agree. or 1in
default of agreement in the manner provided by
the Land Acquisition Act 1894 with reference to
the acguisition and payment of compensation for

land for public purpcse so as the provisions of
that Act can be made applicable. ‘

D. Appeals from orders, etc., of Municipality

187.(1) Any person aggrieved—

(a) Dby the refusal of a Municipality under
section 166 to sanction the erection or re-
erection of a building; or '

(b) Dby a notice from a Municipality under
section 168 requiring the alteration or
demolition of a builcing:
may appeal within thirty days from the date of
such notice or refusal, to such officer as the
Administrator may appoint in this behalf or
failing such appointment to the Deputy
Commissioner but no such notice or refusal shall
be liable to be called in question otherwise than
by such appeal, i

(2) The appea.late authority may, it if
thinks “fit extend the period allowed by sub-
section(l) for appeal.

ing the notice or refusal appealed from shall be
final:

Provided that the notice or refusal shall not
be modified or set aside until the appellant and
the Municipality have had a reascnable
opportunity of being heard.

188. When any order of a kind referred to in
section 182 or section 165 is subject to appeal
and an appeal with has being instituted against
it all proceedinas to enforce such order & all
progecutions for any contravention thereof or
non-compliance tliere with shall be suspended
pending the decision of the appeal and if such
order is set aside on appeal, disobedience
thereto shall not be deemed to be an offence.

E. Offences and prosecutions

189.(L) Every police officer shall give
immediate information to the Municiaplity of any
offence made punishable Dby or under this
Regulation and shall be bound to assist all
members, officer:s & servants of the;-Hunicipality
in the exercise of their lawful autnority.

Regulation.
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(2) Any police officers may, without an order
from a Magistrate and without a warrant arrest
any perscn committing in his view any offence
made punishable by or under this Regulation if—

(a) the name and address of such person are
unknown to such officers and

(b) such person declines to give his name and
address, or there is reason to doubt the accuracy
of the name and address, if given.

(3) A person arrested under this section may
be detainec until his name and address have being
corectly ascertained :

Provided that no person 50 arrested shall be

 detained for a longer period than may be

necessary for bringing him before a Magistrate
and that such period shall not exceed twenty-four
hours except under the order of a Magistrate for
his detention.

190. Unless otherwise expressly provided no
Courts al: take cognizance of any offences made
punishable lw or under this Regulation except on
the compla:nt of or upon information received
from the Municipality or some person authorised
by the Municipality in this behalf.

191.(1) A Municipality or any of its officers
authorised in this behalf may accept from any
person against vhom a reasonable suspicion exist
that he has committed an oifence made punishable
by or under this Regulation a sum of money by way
of composition for such offence.

(2) On payment of such sum of money, the
suspected person if in custody. shall De
discharged. and no further proceedings shall be
taken against him in regard to offence or alleged
offence so compqpnded for.

(3) Sume paid by way of composition under
this section shall be credited to the Municipal
Fund.

192. No Judge or Magistrate shall be deemed
to be a patry to or personally Regulation or any
other law, w-.thin the meaning of section 479 of
the Codes of Criminal Procedure 1973, by reason
only that he iz a member of the Municipality by
the order. or under the authority, of which
such prosecution has been instituted.

.
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193. Where any person is convicted of  any
offence made punishable by or under this
Regulation the Magistrate may direct that such
cost of the prosecution and such compensation for
any damage which may have been caused to any
municipal property in the comnission 'of such

~offence shall be paid by such person and any sum

50 ordered to be paid shall be recoverable as if

;En'were a fine and be credited to the Municipal
Fund.

¥ Suits f

194. No suits shall be instituted against a
Municipality or against any member, officer or
servant of a Municipality in respect of any act
perporting to Dbe done in its or his official
capacity until the expiration of one month next
after notice in writing has been, in the case of
a Muniecipality delivered or left at its office,
and in the case of an officer or servant
delivered to him or left at his office-or place
of abode, stating the cause of action and the
name and place of abode of the intending
plaintiff :

Provided that ncthing in this section applied
to any suit instituted under section 54 of the
specific Relief Act 1877.

G. Recovery of Municipal Claims

195.(1) Any tax rats, cess or fee ( other than a
school fee) and any costs, damages Or
compensation or other monies payable. or
claimable or recoverable by a Municipality under
this Regulation or any rule or bye-law may, after
a demand has beer made therefor in the manner
prescribed by rules made by Administrator, be
recovered, on application to the llector of
the district, as arears. of land-revenue, that is
to say by the distress and sale of any movable
property, or by attachment of immovable property,
belonging to such person :

Provided that nothing in this section shall
prevent the Municipality in its discretionm, from
suing for the amount payable in any compotent
Civil Court.

(2) If any property, movable or immovable is
sold under the provisions of this Regulation and
there is, afterpayment of the amount due to the
Municipality, any surplus from the sale proceeds,
such surplus shall, if the owner of the property
sold claims it within six months from the date of
the sale, be paic. to him by the Municipality, but
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if no such claim is prefered within such time,
the said surplus shall be credited to the
Municipal Fund, and no suit shall lie for the
recovery thereof .

(3) no distress attachment of sale made or
held under this Reqgulatior shall be deemed
unlawful, nor shall any perscn making or holding
the same be deemed to be trespasser, on account
of any error, defect, or want of form in any
bill, nciice, schedule, form, notice of demand,
warrant of distrees of attachment in ventory or
other proceeding relating there to if the
provisions: of this Regulation have been in
substance and effect complied with :

Provided that any person aggrieved by any
irreqular:ty may recover satisfaction for any
damage sustained by him arising there from.

CHAPTER XI
DISTRICT PLANNING COMMITTEE

196.(1) There shall be constituted for all the District
districts in the Union territory, a District Planning
Planning Committee to consolidate the plans Committee.
prepared by the Panchayats, Municipalities and
the tribs! administrative bodies in the areas
notified under sub-section (1) of section 3 of
the Andaman and nicobar lslands (Protection of
Aboriginal Tribal) Regulation, 1956, and to
prepare a draft development plan for the Union
territory.

(2} 'the District Planning Committee shall
congist of ,—

(a) the Adhyaksha of the Zilla Parishad who
shall be the Chairperson;:

(b) th2 Chairperson of the Municipality;

(c) tne Member of Parliament for the Union
lerritory:

(d) siach number of perscns not less than
four-fifths of the total number of members of the
Commitee a3 may be specified by the Administrator
shall be elected by and from amongst the elected
members of Zilla Parishad and the Municipality in
proportion to the ratio between the population of |

the Zilla Farishad and of the Municipalitiez in

the districts including SUCHh I r of persons
—Thosen_in such manner as theé Administrator may by "
—MUTH—TC@TEF‘J‘FJ publ 1shed in the Urficial Gazetie determine

Tom among the following namely:—
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(i) six persons from among the tribal
residents in the Car Nicobar tehsil;
. {ii) Four persons from the tribal residents
in the Nancowry tehsil(excluding Great Nicobar); .

(e) one person belonging to any of the
Scheduled Tribes of the Andamanees Onges or
Shompens to be nominated by the Administator;

(f) secretary to the Union territory incharge
of .planning;

{g) secretary to the Union terr1tory 1ncharge
of Finance;

{h) secretary tu the Union terr1tory
incharge of local self-—uovernment:

(i) The Chief Execut.ive Officer of the;| Zilla
Parishad Secretary—ex-—officio.

(3) The District Planning Committee shall
prepare a draft Developnent Plan,—

(a) having regard to,

(i) matters of common interest between the
Panchayats, Municipalities, reserved area,
municipal area and other areas including spatial
planning sharing of water and other physical and
natural resources, integrated development of
infrastructure and environmental conservation:

(ii) the extent and type of available
resources whether finarcial or otherwise:

(b) consult such institutions and
organisations as the Administrator may by order
specify.

{5) The Chairperson of the District Planning
Committee shall forward the Development Plan as
recommended by suzh, committee to the
Administrator.

(HAFTER XII
CONTROL
CONTROL BY THE ADMINISTRATOR
Power of 197.(1) The Administrator and the Deputy

Adminis- Commissioner acting under the ordersz of the
trator Administrator shall be bound to require that: the

over proceedings of Municipality shall Dbe in
Munici- conformity WIth the law for the time being in
pality. force.

(2) The Administrator may ecercise all powers
necessary for the pecformance of this duty and
may, among other things, by order inwriting
annual or modify any proceedings of a
Municipality which he may consider not to be in
conformity with law.
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{3) The Deputy Commissioner may, for the same
purpose, exercise such powers as may be conferred
upon him by the Administrator.

198. The Administrator may, by order in
writing—

(1) suspend or cancel any resolution passed,
or issued, or licence or permission granted, or

(ii) prohibit the doing of any act which i=
about to be done or is being done, in pursuance
or under colour or this Requlation, if, in his
opinion, i

{a) such resolution, order, licencs,
permission o1° act has not been legally passed,
issued, granted or authorised, or

(b) suchi resolution, order, licence,
permission o act is in excess of the powers
conferred by this Regulaiton or any other law, or

(c) the execution of such resolution or
order, the continuance in force of such licence
or permission or the doing of such act is likely
to cause danger to human life, health, or safety,
or is likely to lead to a riot or an affray:

Provided that the Administrator shall Defore
taking action under this section on any of the
grounds refeired to in clauses (a) and (b) give
the authority or person concerned an opportunity
for an explanation. :

199 (1) if, in the opinion of a
Administrator, the Municipality, persistently
makes defaull in the performance of the duties
imposed on 3t by or under this Regulation or
exceeds or aluses its powers, the Administrator
may by an c¢rder published, together with a
Statement or reasons therefore, in the Official
Gazette dissoive the Municipality:

Provided that the Municipality shall be given
a reasonable opportunity of being heard before
itsg dissoluticn.

(2) When the Municipality is dissolved by an
order under s.b-section(l)-—- :

(a) all members shail, on the date of the
dissolution, vacate their office as such members
and the persong referred to in clause (a) of sub-
section (2) of section 9 shall cease to be
represented ir. the Municipality;

(b) durirg the period of dissolution of the
Municipality. all powers And duties conferred and
imposed upon the Municipality by or under
this Kequlat:on or any other law, shall be
excercised ard performed by such officer or
autnority as the Administrator may appoint in
that behalf: ¢nd

Dissolution
of the
Municipality.
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(c)
¢ all property ang Tights vested ij -tﬁe

vest in the GOVernmen:?tll it is reconatituted,

CHAPTER XIIT
BYE~LAW AN) RULES

A. Bye -laws
201.A Municipality may,by bye-laws—

(a) render licences necessary for the propristors
or drivers of vehicles or animal kept pr plying
for hire withthe linits of the municipal area,
and fix the fees payable for such licences and
the conditions on which thsy shall be granted and
may be removed.and may by such conditions provide
among other things for a minimum breadth . for
wheel tyres tor a minimum diameter of the wheels;

(b) limit the rates which may be demanded afor
the thire of any carriage,cart of other
conveyance, or of animals hired to carry loads or
persons, or for the services of persons hired to
carry loads to be carried by such conveyances
animals or persons when hired within : the
municipal area for a pericd not exceeding twenty
four hours:

(c) provide for the proper registration of bhirthe
marriages and deaths and for the taking of a
census; :

(d) tix, and from time to time vary the number of
persons who may occupy a building which is let in
lodging or occupied by members of more than one
family or which is situated within such congested
areas as may be specified in the bye—laws; and
provide— :
(i) for the registration and inspection of suc@
buildings; : g .“
(ii) for promoting cleanl iness and ventilation in
such buildings;

(iii) for the notices to be given and . the
precautions to be takea in the case .of any
informations of contagiols disease breaking cut

in such buildings;

Disputes
between

Municipa-
Lity. :

General
bye-laws.

W
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(iv) in the case of hotel, sarais lodging-houses
and residental o¢lubs, for the maintenance of
registers in such form as the Municipalily may
prescribe,of visitors and lodgers;:and

-(v) generally for the proper regulation of such
buiidings;

{e) provide—

(i) for the ins3pection and proper requlation of
encamping grounds, pounds, seraiss, hotels,
resturant, lodging houses, tea-stalls.
confectioneries bakeries aerated— water factories
ice-factories, dhobie ahats, flourmills and
slaughter nouses:

(ii) for the inspection and proper regulation of
municipal markets, for the preparation and
exhibition of a 1list cwrrent prices and for
fixing the fees rents and other charges to be
levied in such markets:

(iii) for the holding of fairs and industrial
exhibitions within the municipal area or under of
the control of the Municipality' and for the
collection of fees under section 140;

(iv)for controlling and regulating the use and
management of burial and burning—grounds:and

(v} for the supervision, regulation and
protection frcm pollution of public wells, tanks
springs or other sources from which water is or
witnout the mmnicipal area:

(f) require and regulate the appointment by
owners of bul.dings or land in the municipal area
who are not resident in the municipal area of
persong resiling within or neer the municiapl
area to act a3 their agents for all or any of the
purposes of tnis Requlation;

(g) Where the ccllection of a terminal tax has
been sancticned fix terminal tax limits for the
purpose of collecting the some and prescribe
routes by which goods, animals or dogs which are
subiject to such terminal tax may be brought into
the municipal area; '

{h) render 1 .cences necessary for using premnises
as stables —ow-houses, or houses Or enclousres
for sheep or goats; and otherwise Treuglate
keeping of aiimals within the'municipal area:

(i) In any municipal area where & regsogable
number of slaughter houses has been provided or
licensed by the Municipality control requlate or
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prohibit the admission within the municipal area
for the purpose of sale of the flesh (other than
cured or reserved meat) of any cattle, sheep,
goat or swine slaughtered at any slauqhter—houée
or place not maintained or licensed under this
Regulation- and provide for ' the seizure,
destruction or disposal otherwise of any flesh
brought within the municipal limits in
contravention of any such bye-law;

(i) prohibit the letting of Off fire-arms,
fireworks, fire balloons or detonators except —

(i) with the permission of the Municipality
or of an officer of the Municipality empoweréb to
give such permission:

(ii) subject to such conditions as the
Municipality may impose, and

(iii) on payment of such fees (if any) as may
at any time have been fixed by the Municipality
in that behalf;

(k) regqulate the making and use of
connections or communications between private
houses and premises and m&ins or service cables,
wires, pipes, drains, sewers and other channels
established or maintained by the Municipality
under any of the provisions of this Requlation;

(1) regulate the josting of bills and
advertisements, and the position, size, shape and
style of name-boards, sign-boards and sign-posts:

(m) provide for and regulate the construction
and maintenance of boundary walls, hedges and
fences hereafter erected or re-erected so as to
about on a public street .<r upon property vested
in the Municipality:

(n) requlate or prohibit any. discriptiop or
traffic in the streets;

(o) prohibit the storage of more than a fixed
gaximup quantity of any explosive petroleqm
spirit, naptha or other inflammable material in
any building no licensed under section 137:

(p) provide for the ceizure and confiscation
of ownerless animals gtraying within the
nunicipal area;

(q) provide for the rggistrution of, q}l or
any specified classes of dogs, and-in particular
and without prejudice 10 the generally of the
foregoing —
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Frivisions
relating
to
bye-laws.

(i) provide for the imposition of an annual
fee for such registration;

(1i) require that every registered dog shall
wear a collar to which shall be attached a medal
token to be issued by the Municipality ; and

{(111) rrovide that any dog, not reqistered
and not bearing such token may, if found in any
public palce be detained at a place to be set
apart for the purpose and shall be liable to be
destroyed cor otherwige disposed of after such
pericd as mey be specified in the bye-law; or

(r} gererally provide for any matter which
may be authcrised by the Administrator;

204.(1) Any power to make bye—laws conferred
by this Reculation is conferred subject to the
bye-laws being made after previous publication:

(Z) In making any bye—law the Municipality
may dirsct that breach thereto shall Dbe
punishable with fine which may extend to fifty
rupees and on the case of a continuing breach
with a fwther fine which may extend to five
rupees for every subsequent day during which the
breach cont nues:

Provideit that in lieu of or in addition to
infiicting such fine the Magistrate may require
the offende- to remedy the mischief so far as if
within his power:

(3) No yye-law shall come into force until it
has been :onfirmed by the Administrator and
published 11 such manner as the Administrator may
describe in this behalf.

(4) Th2 Administrator may in confirming a
bye-law maxe, any change in its form which
appears to him to be necessary.

(3) e Administrator may cancel his
confirmation of any such bye-law, and therupon
the bye-law shall cease to have effect.

(6) A copy of all bye-laws shall be kept at
the otfice ot the Municipality and shall be open
during office hours without charge to the
inspection of any inhabitant of the municipal
area.

{/7) Cories of all such bye—laws shall be kebp
at the sa:d office for sale to the public at a
price not <Xceeding five rupees.
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B. Forms and Rules

203.(1) The Administrator way prescribe forms
for any_prOCeedlng of Municipalities, for which
he considers that form should be provided and

may, subject to the condition of previous.

publication, by notification. nake rules to carry
out the provisions of this Regulaticn.

(2) In particular and without prejudice to
the generally of the foregoing powers, such rules

may provide for all or any of the following
matters namely :—

(a) the qualifications requist in.the case of
persons appointed by a Municipality to offices
reguiring professional skill;

(b) the authority on which money may be paid
from the Municipal Fund, and the management and
regulation of Provident Ffunds (if any)
established under section 25;

(c) the custody and uss of implements,
appliances and other matsrials kept by
Municipality under section 105:

(d) the proced to be .observed for the
appointment, punishment or disaissai of officers
and servants of Municipalaty and as to appeels
from order of appointments, punishments or
dismissal:

(e) the condition on whica property may be
acquired by a Municipality or on which property
vested in a Municipality may be transferred. by
sale, mortgage leese, exchange or otervise;

(f) the preparation of plans and estimates
for works to be partly or wholly constructed af
the expense of Municipalities and the persons Dy
whem, and the conditions subject to which such
plans and estimates are to be sanctioned;

(g) the assessment and collection and the
compoigition, refund or the limiting of refunds,
of taxes imposed under this Fegulation and the
prevention of evasion of the same; and the (fees
payable for notice of demand ;

(h) the conditions on which a Municipality
may receive goods into a bonded—warehouse and the
agreements to be signed by traders or other
wishing to deposit coods therin.

Forms and

" rules.

gt . o,
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(i) the accounts to Dbe kept by
Municipalities, the condition on which such
account are to be open to inspection by
inhabitants paying any tax under this Regulation,
the manner 1n which such accounts are to be
audited and published, and the power of the

auditors in respect of disallowances and
surcharge;

(i) the returns statements and reports to be
submitted by Municipalities;

(k) the language in which business of
Municipalities: shall be transacted, proceeding
recorded @nd rotices issued:

(1) the publication of public notices;

(m) the regulation of the proceedings of
Municipalities and persons empowered to accept
compositicn under section 191 tor alleged
offences:

{n) the maintenhance, control and regulation
of water works and supply of water;

(o) generally the guidance of Municipalities
and public officer in carrying the purposes of
this Regulaticn ; and

(p) the intermediate office or offices(if
any) through which correspondence between
Municipalities or members and the Administrator
or the Deputy Commissioner shall pass;

{g) the powers to be exercised by the Deputy
Commissioner under section 97.

(r) any other matter which has to be or may
be provided.

(3) 1n making such rules, the Administrator
may direct that a breach of any provisions therof

shall be punisnhable with fine which may extead to

fifty rupees.

(4) A rul2 may be general for all municipal
areas, or for all municipal areas not expressly
expected from its operation or may be specialﬁfor
the whole or any part of one or more municipal
areas, as the Administrator may direct.
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204. Every rule and every bye—law made under
this Regqulation shall be laid as scon as may be
after is made before each House of Parliament
While it is in session or a total period 'of
thirty days which may be comprised in one session
or in two or more sucessive sessions and if
before the expiry of the session immediately
following.the sessicn or the successive sessions
as aforesaid both Houses sgree for making any
moditication in the rule or bye—law or both
houses agree that the rule or bye—law should not
be made, the rule or bye—-iaw shall thereafter
have effect only in modified from or be of no
effect as the case may be: so however that  any
such modification or annfulment shall be without
prejudice to the validity of anything previously
done under that rule or bye--law.

CHAPTER XIV
1
SUPPLEMENYARY

205. No act done or proceeding: taken under
this Requlation shall be questioned on the ground
merely of the existence of any vacancy in any
Municipality, sub-committee or joint committee or
on account of any defect or irregularity not
affecting the merits of the case.

206.(1) A copy of any receipt application
plan, notice order entry in a register or other
document in the pessession of a Municipality
shall if duly certified by the keeper thereof or
other person authcrised oSy bye—laws in ‘this
behalf De received as evidence of the existence
of the entry or document and of the matters of
transaction therein recorded in every case where
and to the same extent as the original entry or
document would if produced have been admigsible
to prove such matters or transactions.

(2) No officer or servant of a Muniqipality
shall in any legal procesdings to which the
Municipality is not a party Dbe required to

- produce any register or document the contents of
which can be proved under sub-section (EF by A
. certified copy or to appear as a witness to prove

the matters or transactions recorded there;n.
unless by order of the Court made for a -special
cause.

wa
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207. In section 1 of the Andaman and Nicobar
Islands(Panchayats) Regulation, in sub-section
{(2), for the Words "The Andaman and Nicobar
Iglands (Municipal Boards) Regulation, 1957" the
words "The Andaman and Nicobar Islands
(Municipal) Regulation, 1994”, shall be
substituted.

208.(1) If any difficulty arises in giving
effect to the provisions of this Regulation, the
Administrator may by order published in the
Official Gazette make such provisions not
inconsistent witn the provisions of this
Regulation as appears to him to be necessary or
expedient for remcving of that difficulty:

Provided that. no such order shall be made
after the expiration of two vyears from the
commencement of this Regualtion.

{2) Every order made under this section shall
as soon as may e after it is made laid Dbefore
each House of Par liament. ;

209.(1) The Andaman and Nicobar Islands
(Administrator) Regulation, 1979 is hereby
repealed:

Provided that the Pradesh Council existing
immediately before the commencement of this
Requlation shali cease to exist on the date ERli
immediately before the date fixed under section
150 of the Andaman and Nicobar Islands
(Panchayats) Rejualtion 1994.

210.(1) The Andaman and Nicobar Isiands
(Municipal Boerds) Regulation, 1957 is hereby
repealed.

(2) The repeal of the said Regulation shall
not effect,—-

(a) the previous operations of the said
Requlation «r any other done oOr suffered
thereunder ; o

(b) any right, privilege. obligation or
liability acquiired, accrued or incurred under the
said Kegulation; or ;

(c) any penalty, forefeiture or punishment
incurred in respect of any offence committed
against the said Regqulation; or
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(d) any investigation, legyal proceeding or
remedy in respect of which such right, privilege,
obligation, liability, forefeiture or punishment
as aforesaid on amy such investigation. legal
proceeding or remedy may be instituted continued
or enforced any such penalty, forfeiture or
punishment may be imposed as if this Regulation
had not been promulgated.

SHANKER DAYAL SHARMA,
President.

{.L.MOHANPURIA,
Secy.to the Govt. of India.



